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GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. 	 OF 199 
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for Applicant(s) 

Advo'cat for Respondent(s) 

oi the Registry' 
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Order of the Tribunal 

The three applicants pray to allow 
them to join In a single application 

,under the the provision of Rule 4(5)(a) 

Of the C,&A*T* (Procedure) Rules 1987, -' 

Heard MrSo Q 
arma learned counsel for 

the applicant and Mr*B*C*Pathak learned 
Add1-*C.G&S*C# for the respondents* 
P.ermlsisibn -1s, granted# 

Heard counsel for both sides. 

Mr.B,C,Pathak j, Addl*C*G*S*Co prays for 
time to get instructions. List on 2200 

2000 for consideration of Admissiom 

Mr.S,Sarma prays for an interim 
order. and- ~-also -heard--Hr.B*C*Pathak #  
Xddl~C~ Ge*S.C, up to 22.392000 

Any appointment'MadeZshall be 

subject to the result of this applica-

tion., 

List for order on 22*3*2000* 

Member(J) 	 Mea~ ~A) 
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Notes of the Registry 

O.A.  No.87/2000 
q  

Date 	 Order of the Tribuna ~ 

4 

J~ 

2 12%.3 ..00 Mr. ~ .C.Pathak, learned Addl. C.G.S.C. 

prays for further time to get instruction. 

-Let 	this case be listed for 

!'Ponsidei~ation of admission on 10.4.2000. Any 

appointment 1 ,~ made till consideration of 

admission.. of the application shall be subject 

to the result of the O.A. 

J kbr 

Heard Mr.S. Sarma, learned 
counsel for the applicant. 

Wo B.C. Pathak, learned Addl. 
GGSG submits that he has no ~ instruc-

-tions. 
Heard learned counsel. 
Application is admitted. 
List for written statement on ,  

-*.tarma prays for an interim 

order. The interim order dated 
22 3i"00 shall continue until further 

orders#~ 

M 6M 6—r- 

15.5.00 Sri,:S.Sarma, learned counsel for 

the applicant. Sri B.C.Pathak, 	learned 

Addl. 	C.G.S.C. 	for the respondents is 

not present. 

List 	on 	1.6.2000 for 	further 

1"00 
order., 

Member(J) 
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1--'O.A.No.87/2000 

UIL Q~Iif the RegiAry 	Date 	 Order of the 
; 
Tribunal 

00  

640 X- 

2- 

22.9.2000 Present: Hon'ble Mr justice D.N. Chowdhury, 
'Vi~e-Chairman 

Let this case be listed on 27.10.00 

to .enable the respondents to file the written 

statement. 

Not 
nkm 

27.10 

Vice-Chairman 

It has been stated by Mr.B.G. 

Pathak, learned Addl. C.G.S..G. that 

written statement has already been 

f iled. 

Of f ice to list the ca se f or 

hearing on 12.12.00. 

—~\, \ , 2 -, 

31, k. r~_ 
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12.12.00 

Jice-:&airm~n 
Pre~ sent : Hon'ble Mr. Justice D.N. Choudhury, 

Vice-Chairmani 

Hon'ble Mr."M.P.Singh, Member (A). 

It has been stated by Mr. B.K.Sharma, 

learned Sr. counsel for the applicant that the 

.written statement which was filed in the court 
on 27.10.2000 has been served on him today only. 
Mr. Sharma submitted that he will require 

sometime to file rejoinder. Prayer allowed. Two 

weeks time granted to the applicant to file 

rejoinder, and post the matter' thereafter for 

further orders. 

List it on '12-1.2000. 

J 
%A 

nkm 

A~, 
Member(A) Vice-Chairman 



O..A.-No. 87/2000 

Notes of the .  Registry 	A -Date 	 Order  qf 	Tribunal, 
J 

	

12,1 42001 	'It has been stated t 
-writte.n statement has. been filedi 
The :applicant ~may ,  file - rejoinder, 
,if any, w2thlit within two weeks 
from'today.' 

List on 29.1.0.1 for hearing. 

Nbmber (A .) 	 Vice-Mairian 
0 
 ~
cl 

29 	61 

P9 

23.2.01 

S_ 
4v  IAZ a14; 

4"7 	 CP 
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Mr B.C.Pathak. 1 earned Addl.C.G.S.0 

has submitted that the rejoinder has 

been filed in this case today only and 

therefore he requires some more time to .  

go through it. - 

List ori 23.2-2001 for hearing. 

~ c- C a 
member 
	 Vice-Chairman 

Heard learned counsel for the 

.

parties. Hearing concluded. Judgement 

.,delivered 'irr open court, , kept in 

separate sheets. The application is 

allowed to the extent indicated in the 

order. No order as to costs. 

Member 	 Vice-Chairman 

~ rd 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH. 

No. 87/2000 of 

23.2.01 
DATE OF DECISION ........... 

Sri T. Jilangamba Singh & two Ors. 
. . . . . . . PETITIONER(S) 

Mr. B.K. Sharma. 
ADVOCATE FOR THE 
PETITIONER(S) 

VERSUS 

Union of India & Ors. 
RESPONDENT(S) 

Mr. B.C. Pathak, Addl.C.G.S.C. 
_ADVOCATE FOR THE 

RESPONDENTS 

THE HON'BLE MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN. 

THE HON'BLE MR. K.K.SHARMA, MEMBER (A). 

1. Whether Reporters Of local , papers may be allowed to see the 
judgment ? 

To be ref ~-Arred to the Peporter or not 

t4hether their Lordships wish 
. 
to see the fair copy of the judgment ? 

Whether the judgment is to be c irculated to the other Ben ~bhes ? 

Judgment delivered by Hon'ble V ice-Chairman. 



CENTRAL ADNINISTRATIVE TRI BUNAL 

GUWAHATI BENCH 

Original Application No. 	87 of 2000. 

Date of Order 	This the 23rd day of February, 	2001. 

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman. 
Hon'ble Mr. 	K.K.Sharma, 	Member 	(A). 

 Shri T. Jilangamba Singh 
S/o 	(L) 	T. 	Kunjabihari Singh, 
Resident of Sagolband Thiyam Leikai, 
P.O. 	& 	P.S. 	Imphal, 
Employed 	as 	Extra 	Departmental 	Branch 
Postmaster, SAgolband EDBO, Manipur State. 

 Md. 	Tahir Ali - 
S/o Md. Kasim Ali, 
resident of Kwakta village, 
P.O. 	& P.S. 	Moirang, 
Employed as Extra Departmental Branch 
Postmaster, 	Kwakta EDBO, Manipur State. 

 Shri N. Mohesh Singh 
S/o N. Achou Singh, 
Resident of Khordok Ichin village, 
P.O. 	& P.S. 	Moirang 
Employed as Extra Departmental Mail 
Carrier, 	Khordok Ichin EDBO, 	Manipur State. 

... Applicants 

By Advocate Mr. 	B.K.Sharma. 

-versus- 

Union of India, 

The Chief Postmaster Generalf 
North Eastern Circle, 
Shillong-793001. 

The Director of Postal Sevices, 
Manipur, 
Imphal-795001 

.... Respondents 

By Advocate Mr. B.C.Pathak, Addl. C.G.S.C. 

OR DER (ORAL) 

CHOWDHURY J.(V.C.). 

The only controversy raised in this application 

relates to absorption of the surplus Extra Departmental 

Contd.. 
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I 
Agents of Manipur Division. The three applicants who are 

koo'A 5 O.C_~~ 

surplu.s qualified candidate and by this, application s-eek 
A 

for a direction for their absorption on promotion to the 

post of Postman. These applicants approached earlier 

before the Tribunal. The Tribunal in 'its order dated 

17.8.99 in O.A. No. 243/99 directed to consider the case 

of the applicants. The respondents by its order dated - 

15.11.99 disposed of the representation. 

2. Mr. B.K.Sharma, 	learned Senior Counsel appearing 

on behalf of the applicants mainly emphasized on the fact 

that as per the departmental norms the surplus qualified 

Extra Departmental Agents could be accommodated in any of 

"A 

­4 
the neighbouring rooms The respondents in its order dated 

15.11.99 mentioned about the proposed action for filling 

up of the post. The relevant portion of paragraph 2 (ii) - 

of the order dated 15.11.99 is reproduced below : 

11 ( i  i) 	As per the instructions contained in 
Department of Posts Notification No. 44-31/87- 
SBP-1 dated 06.07.89, the unfilled vacancies of 
Postman cadre of a division.may be filled up by 
surplus qualified candidates of other divisions 
in the Region on the basis of a common regional 
merit list. In the North-Eastern Postal Circle 
there are two Regions, i.e. PMG's Region 
consisting of divisions in the States of 
Manipur, Mizoram and Nagaland and CPMG's Region 
consisting of divisions in the States of 
Arunachal Pradesh, Meghalaya and Tripura. 
However, the provision of recruiting surplus 
candidates from other divisions has not been ,  
resorted to in this Circle earlier due to the 
perceived difficulties likely to be faced by th 
candidates of one State going and working in 
another State in the cadr-e of Postman. However, 
considering the willingness of some candidtes, 
who have represented for their absorption in 
other divisions, it was decided to offer one 
unfilled ST vacancy of Mizoram Division to ~ the 
surplus qualified ST candidate of Manipur and 
Nagalnd divisions falling within the Region of 
PMG. on the basis of common regional. merit list, 
subject to willingness of such candidates. 
Action has already been taken to ascertain the 
willingness of such candidates and seniormost 
wililing ST candidates will be allotted to 
Mizoram Division." 

Contd... 
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From the aforementioned paragraph it appears 

that the respondents only thought of filling up of the ST 

vacancy of Mizoram Division by the surplus candidates from 

Manipur and Nagaland. Mr. B.C. Pathak, learned Addl. 

C.G.S.C. however, submitted that against the vacancies in 

the neighbouring states surplus qualified candidates may 

be accommoda 
, 

ted subject to availability of vacancy. Rules 

and Policy are made to fill up the post by manning those 

Pos, ts. The respondents are to take care for appointing 

pers 
I ons from the respective area on administrative 

exigencies. However, Rules also provides for accommodat 
I 

ing 

the qualified candidates from n -ei'gh b,,ourin.g.,I states. 	In 

these circumstances we are of the view that the'case of 

the applicants are required to be considered in the light 

Of Policy decision. The applicants are found qualified. 

Therefore it is an appropriate case 
\ 
for th e respondent 

authority, to consider their appointment on promotion to 

the post of Postman in any of the Division in the Region 

keeping in mind the policy, guidelines and norms of the 

department. Mr. 
I 

Sharma, learned Sr.. Cou' nsei for the 

applicants has submitted that these applicants have given 

their choice for appointment either in Arunachal Pradesah 

or in Meghalaya. The respondents are to consider their 

cases subject to availability Of posts and administrative 

excigency for Posting them in these areas o r if not 

anywhere keeping in mind its Policy decision. 

3. 	 The application is allowed to the extent 

indicated above. There shall, however no order as to 

costs. The respondents are directed to.compiete the above 

exercise within a period of three months from the date of 

receipt of a certified copy 0 . f this order. 

V__ I ((_~ vl'a~ 
(K.K.SHARMA) 
Member(A) 	 (D..N.CHOWDHURY) 

Vice-Chairman 

trd 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL. 
GUWAHATI BENCH 

TAO application under section 19 of the Central Administrative 
Tri'bunal Act.1985) 

pmj E N-W, 

Ehri TWilangamba Singh CAged about 23 years), 
S/O (L)T.Kunjabihari Singh, 
Resident of Sagolband Thiyam Leikai, 
P.O. & PS : imphal, 
Employed as : Extra Departmental Branch Postmaster, 

Sagolband EDBO, Manipur State. 

Md.Tahir Ali (Aged about 28 years) 
S/o Md.Kasim Ali, 
resident of Kwakta village, 
P.O.& PS: Moirang, 

Employed as : Extra Departmental Branch Postmaster, 
Kwakta EDBO, Manipur State. 

Shri N.Mohesh Singh (Aged about 31 years) 
S/O WAChOU Singh, 
resident of Khordok !chin Village, 
P.O.& PS : Moirang 

Employed as r Extra Departmental Mail"Carrier y  
Khordok Ichin EDBO,Manipur State. 

Y E FRI  1181, U5.  -, I 

Union of India, 

The Chief Postmaster General, 
North Eastern Circle, Shillong-793001. 

3, The Director Postal Services, 
Manipur, imphal-795001. 

............ Respondents. 
DETAILS OF THE APPLICATION. 

1.PAR !CULARS _0F__THE ORDER_AGAINST WHICH THIS APPLICATION IS 

vnnal 

That the present application is filed against the 

arbitrary order of rejection of claim of the above named appli-- 

canto, for their absorption against the existing vacancies in 

th6 dadre of Postman anywhere in N.E.Circle, by the Chief P.M.G. 

N.E. Circle, Shillong vide memo No.Staff/18-62/98 (Con) Dated 

15,11.99, which is contrary to the instructions contained in D.Ga 



Poyts Letter No 44-44/82-SPB.1, dated 7.4.89 and other Rules/ 

guldelines mentioned in the following paras "Facts of the case",, 

This application is also directed against the action of the 

res 
I 
 pondents in not implementing the judgment and 'oidsr dated 

17. 
1  8.99 passed in D.A. No 243/99 passed by the Hon'ble Tribunal. 

L  MITA] If Q,I. 

The applicants declare that the instant application has 

beep filed within the limitation period prescribed under section 

21 pf the Central Administrative Tribunal Act.1985. 

2. NEISDICTIM. 

The applicants further declare that the subject. matter 

of the case is within the jurisdiction of the Administrative 

MOW. 

4 . 	_A C. T 	Tldf.:.'  CASE.,  

Mo 	That the applicants were appointed as Extra Departmen- 

tal Agents in the Department of Posts in Planiptj - r Postal D i v i i .---! I 

in one of the various categories of Extra Departmental Posts, 

such .  as Extra Departmental Branch Postmaster (here in after 

called "EDBPM") and Extra Departmental mail carrier Cherein after .  

callpd "EDMC") The above mentioned applicants were appointed in 

the Irespective ED-Posts by colpetent appointing authorities in 

accordance with EDAs(C&S) Ruies,1964 and the applicants No.! & :2 

are,; thus employed as EDBPMs and the applicant No.3 is an EDMC. 

Trw:..~ applicants through this present application'has prayed for a 

coomqn relief as their cause of action is same and also they 

prayed for a similar relief and therefore they pray before the 

Hon'bl ie Tribunal to allow them to join together in a single 

application invoking the power under Rule 4 (5) (a) of the Cen 

tral Administrative Tribunal (Procedure) Rules 1987. 

4.2. 	That the Respondent No.2 viz.Chief Postmaster General, 

N.E.0 ircle, Shillong (hereinafter called "CPMG/Shillong") vide 

I or-,- 
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letter No.Staff/18-68/98 dated 20.11.98, circulated the approved 

list of divisionwise vacancies in N.E.Circle and also announced 

to hold the Examination for promotion/recruitment to the cadre of 

Postman from Gr-D officials and Extra Departmental Agents on 

17.01.99. 

A 	copy of CPMG/Shillong letter No.Staff/18-68/93 

dated 20.11.98 is enclosed as Annexure-A/1. 

4.3. 	That after the receipt of the said letter dated 

20.11.98, (Annexure-A/1), the Respondent No.3 viz.Director Posta. 

Services, Manipur, imphal, called for application from the will-

ing and eligible candidates to appear in the aforesaid promotioV 

examination 	vide 	letter 	No.B-4/Exam/Postman/98 	dated :  

8.12.98. 

A copy of DPS/Imphal letter No.B-4/Exam/Postman"83, 

dated 8.12.98 is enclosed as Annexure-A/2. 

4.4. 	That, 	the applicant - being willing and eligible to 

appear in the laid examination, forwarded their applications to 

ttie respondent No 3 as per the prescribed application 

4.5. 	That as per the item F41c, 	of the application form, a 

candidate who applied for taking part in thw postmen examination 

should invariably indicate the names of division according to 

his/ her choice so that he or she may be allotted to the divi-

sions of his or her choice in the order of merit and in the order 

of his or her preference subject to availability of vacancies. 

Accordingly the applicants too indicated their choice, and it is 

noteworthy to mention here Qat divisions referred by all the 

above applicants Meghalaya and Art. D i --,~ i -s i cin 

A copy of the application format circulated by the 

respondents No 3 is enclosed as Annexure-A/3. 

4.6. 	That the respondents after receipt of the said applica- 

ticin forms from the applicants which were correct and -Complete in 

3 



all respect, permitted them -to appear in the said Postmen Eximi-- 

n1tion which was held at imphal Centre on 17.1.99. 

4.7. 	That the Postmen Examination consists of 3 (three) 

separate papers namely U) Making entries in Postman Book (Paper 

1), (A) Kithmetic (Paper-2) and (iii) Dictation (Paper 3) 

and the applicants appeared and did fairly well in all the three 

papers in the Postmen Examination held at imphal Centre on 

1711.99. 

4.8. 	That as per the letter issued by the Directu, General 

of Posts vide No 44-44/82 SPB 1 dated 7.4.89, total marks in each 

paper in the said Postmen Examination is 50 and those who secures 

45% ( i.e.'22.5 marks ) each in all the three papers , are elig-

ible for absorption against the unfilled vacancies in other 

divisions of the recruiting circle / region. 

A copy of the said letter dated 7,409 is enclosed 

as Annexure A/4. 
4.9. 	That, after the examination was over, the vacancies in 

Postman Cadre ought to have been filed up by the Respondent No..'3 

in accordance with D.G. Posts letter No.44-44/82-SPB.1 dated 

7.4.89, read with D.G. Posts Notification No.44.31/87-SPBA dated 

8.7.1989. 

A photostat copy of DA, Posts Notification No.44-- 

31/87-SPB.1 Dated 6.7.1989is enclosed as Annexure-- 

r5 . 

4.10. 	That instead of -following the instruction contained in 

Annexure-4, the Respondent No.2, viz Chief PMG/Shillong, pub-- 

lished the result of qualified/successful candidate vide memo: 

No..8taff/18-3/76/Rlg/Corr. dated 29.5.99, in total violation of 

instructions contained in Annexure-4 and 5. 
A photostat copy of CPMG / Shillong memo. datO-JI 

29.5.99 is enclosed as Annexure-6. 

4.11. 	That, all applicants represented to the Respondent 

J~W 	 4 



No.2, —viz.Chief PMG/Shillong so that the irregularities may 

immediately be rectified and the applicants be.accommodated in 

any other postal %Hvisions against the available vacancies. The 

applicants, also requested in their respective representation 

that the marks secured by them may be communicated in accordance 

with the provisions,of Rule-13 of Appendix-37 of P&T Man.Vol.!V. 

4.12.! That, hOWeV2r,the applicants did not get any reasonable 

response from the Respondent No.2 even aft"r repeated reminders, 

and as such the applicants filed O.A.No.243/99 Before the Hon'ble 

Tribunal. The Honible Tribunal, after perusal of the said O.A. 

No.243/99, passed an order dated 17.8.99 that the representations 

of the applicants be disposed of by the Respondent No.2 within a 

period cif 	months from the date of receipt of order. 
A 	copy 	of Order dated 	17.8.99 	passed. in 

O.A.No.243/99 is enclosed as Annexure-7. 

4.13. 	That, the aforementioned order of the of the Hon'ble- 

Tribunal was immediately delivered to the Respondent No.2 by 

Regd/Speed Post letter booked on 19.8.99 by the counsel of the 

applicants and the same was received by the office of the respon---- 

dent-, in' the last .week of Aug/1999. But, the respondent No. 2 

intentionally failed to comply the order of the Hon'ble Tribunal 

within the time limit fixed therein. 

A copy of letter of the counsel of the applicants 

dated 19.8.99 is enclosed as Annexure-S. 
4.14. 	That y  the Respondent No.2, however,communicated the 

markd secured by the applirnmis through Director Postal Services, 

Manipur, imphal i.e. Respondent No.3 and as per the marks commu-

nicate''d through DPS/Imphal letter No.B-4/Exam/Postman/99 dated 

27.9.99 , all the applicants have secured not only the qualifying 

marksn three papers, but very high marks in these papers and 

thereby the applicants are fully eligible for absorption against 

available unfilled vacancies in the Postman cadre anywhere in 



Sll __1 - 
'~D 

N.E.Cir .cle in accordance with the provisions of B.G., P & T 

No.44-44/82-SPB.1 dated 7.4.89. 
The copies of the letter dated 27.8.99, communicat-- 

ing the marks secured by the applicants, are seri- 

alwise enclosed as Annexure-9 colly, 

	

4.15. 	That, the Respondent No.2 after consent pressure and 

repeated reminders from applicants, lastly disposed of the reprG-~ _'. 

sentations vide his memo No-Staff/18-62/98(CON) dated 15.11.99. 

But,the said orders of the respondent No.2 are itself fully ili--- 

motivated and with malafide intention which were already con-- 

ceived in the mind o f the respondent NOW right at the time when 

he published the result of Examination in violation of D.G. Posts 

letter No.44-44/82-SPBA dated 7.4.89. 
A copy of the order dated 15.11.99 is enclosed as 

Annexure-10. 

	

4.16. 	That the applicants beg to state that the vacancy 

position .  shown by the respondents in Annexure-1 letter dated 

20.11.98 is as  f o ll ows;  

Postman outsider : Nil 

Postman Departmental: U/R= 0:2 

O/C= Nil 

SC= 0.'' 

ST- 01 

OBC= Nil 

Total= M4 (Four) y  

.-In view of .  the aforesaid factual position the contentions of 

the respondents itself in the impugned order is contrary to each 

other, 

4.17. 	That the applicants beg to state that as per letter 

dated t.7. 189 the vacancies should have been filled up as follows-- 

5M% Of total vacancies should be ear-marked for 

Departmental Candidates; and 

xl~ 



(ii) of the remaining 50% of total vacancies, 25", 1  

should be ear-marked for EDA candidates on merit 

and another 25% for the EDA candidates on the 

basis of seniority in ED-Cadre subject to their 

passing in the promotion examination. 

But the respondents have failed to take into consideration 

tha t aspect of the matter wile issuing the letter dated 20.11.98 

and "heir claim justifying the action through the letter . dated 

15.11.99 is not tenable and their actions are liable to be set 

aside and quashed 

4.18. 	That the respondents in the impugned letter dated 

15.11.99 has admitted the fact that the results were declared by 

the Circle office in accordance with the administrative conven 

ience, but as per the letter dated 7.4.99 the aforesaid action of 

the respondents are illegal. The re spondents No 2 with a malafide 

intention has issued the said order violating the norms laid down 

in the said letter dated 7.4.99. 

That the respondent No 2 while communicating the vacan--- 

cies to the respondents No 3 had not at all made any ear-marking 

such as M Departmental Quota (ii) (a) Outsider Quota (on merit) 

and (ii) 9b) Outsiders quota (on seniority). Hence the conten-

tions of the respondents made in the impugned order that the 

briak and appointment of the said vacancies were done in accor-

dance with law y  is totally baseless and same are liable to be set 

aside and quashed. 

4.2M. 	That the applicants beg to state that the respondent No 

2 has willfully delayed the communication of the results of the 

applicants only to temper the documents and manipulations so that 

the applicants can be h arassed who was the was the single quoti-- -- 

than of all the records. Therefore the said respondents could 

.. create a camouflage in the selection processes and could appoint 

7 
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his blue eyed boys. 

4.21. 	That the applicants beg to state that at the time of 

their submission of the application format , each of them quoted 

the Division As per their choice well before the last date of 

submission of application. But none of the respondents authori.- 

ties have completed the merit list in accordance with preference 

and at no point of time objections have been made in this regard.. 

Their are two divisions in the N.E. Circle but the respondents 

have not At 	 of time objected that aspect of the matter 

on! y to turn down the legitimate Aaim of the applicantsm 

4.22. 	That the applicants beg to state that the contentions 

of the respondents regarding two divisions namely Chief Postmas 

ter Circle and Postmaster General Circle, are totally baseless 

and ill founded, because of the fact firstlyp that the entire 

ser 
. 
ection processes including announcement of vacancies to publi . - 

cation of results were done by the Chief Postmaster General 

without consulting the Postmaster General, secondly in regard to 

transfer of Postal Assistance from so called one Division to 

another is done only by the Chief Postmaster General and no 

approval is necessary from Post Master General. Had there been 

any such Post Master Region; certainly the approval of the Post 

Master General would have been required for such transfer. For -

Exampie the transfer order of Smt. L.Changson from Manipur Divi--- 

sion to Mizoram Division was only approved by the Chief Postmas --  

ter General not by the Postmaster General, thirdly in the trans-

fur matters of inspector Cadre or S/B Central Organisations are 

done as whoW b- the Chik Post Master General,, without apy Y I  

approval by the Postmaster General, as such there is no such 

demarcation. On the other hand the transfer and postings of the 

APOs and SIPOs are done only circle basis not on region basis. ~ 

The applicants prays for a direction from the Hon'ble Trib---- 
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1 to the respcndentl for a di-rection to produce all the rels-

vaAt documents at the time of hearing of the case. 

That, 	the 	applicants, 	being 	aggrieved 	0 	the 

ord 
i 
 er/decision of the Respondent No.2, therefore, once again 

app rC. ach the Hon'ble Tribunal for immediate redressal. 

5.q 
. 
GROUNDS FOR RELIEF WITH LEGAL  PROVISION: 

For that as shown in Annexure-A to CPMG/Shillong letter 

No.staff/18-60`98 enclosed as Annexure A/2 to this present appli-

cation, the vacapcy position as declared in respect of Imphal was 

as kunder :-- 

Postman outsider : Nil 

Postman Departmental: U/R= 02 

O/C= Ni 1. 

SC= 0 1 

STv. 01 

OBC= Ni I 

Total= 04 (Four) 

Therefore, the contention of the Respondent No.2 as in para-- 

2 !of his'memo No.Staff/18-62/98(CON) dated 15.11.99, enclosed 

as.L Annexure-A/I to this present application, is totally mislead-

ing and as such the basis of the decision of the CPMG/Shillong as 

conveyed in the aforesaid memorandum, is ab-initio,  void and 

tojaily illegal. 

n.4. 	For that in accordance with D.G.Posts letter MAC— 

3107-SPBA Dated 6.7.89, enclosed as Annexure-A/7 to this appli-

cation, ear-marking and announcement of vacancies are to be 

made4done on the following principles g- 

Q) 50% of total vacancies should be ear-marked for 

Departmental Candidates; and 



N 

(ii) of the remaining 50% of total vacancies, 25.1. 

should be ear -marked for EDA candidates on merit 

and another 25% for the EDA candidates on the 

basis of seniority in ED-Cadre subject to their-

passing in the Promotion examination. 

But, in this instant case, a simple glance at the Annexure 

to CPMG/Shillong letter No.Staff/18 -68/98 dated 20.11.99 enclosed 

as Annexure-A/2, would itself prove that there was no such ear --  

marking either by the Director Postal Services, Manipur, imphal 

i.e. Respondent No.3 or by the Chief Postmaster General, Shillong 

Ke. respondent no.2. Therefore, the Claim of the respondent No.2 

that there was no wrong in the calculation and announcement of 

vacancies, is totally misleading and violative of the rules of 

the Department. 

	

5.3. 	For  that the respondent NoW himself admitted that the 

result was declared by the Circle Office "in accordance with 

administrative convenience" as stated in p ara -3 of his Memo 

No.Staff/18-62/98(CON) dated 15.11,99 enclosed as Annexure-A/I to 

this - present application. But D.C. Posts letter No.44 -44/82-SPB.1 

doted 7.4.1989 does not at all give any scope to any administra-

lti . Ve authority to deviate from the instructions contained there-

in, and as such there was a serious injustice and more than thAt 

a hidden malafide intention in the part of the Respondent No.2 

when the instruction contained in the aforestated VS. Posts 

letter enclosed as AnnWure-A/Gto this applicaticn were inten-

tionally arbitrarily violated by the Respondent No.2. 

	

3.4. 	That the Respondept No.2, while communicating the 

vacancies to Respondent No.3, had not at ail made any ear -marking 

such as (i) Departmental 0uota,CiWCa) Outsider Quota Con Merit) 

and Ui)(b) Outsider Quota (on Seniority). Therefore, the conten-

tion of the Respondent No.2(iii) of his memo enclosed as Annex- 

10 
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ure-A/I to this present application, that the break-up and ap-

pointment of 4 (four) vacancies were done in accordance with 

rules, is totally baseless. 

5.5. 	For TMat the Responden% No.2, had not at all reasoned 

as to why the marks were not communicated to the applicants 

immediately on receipt of their respective requisition along with 

the proof of payment of requisite fee. this clearly proves that 

the communication of marks were intentionally delayed to hamper 

and manipulate the related documents which are available in the 

single custody. of the Respondent No.2. Thereforej the whole 

process of promotion was came out full fledge and possibly ma--- 

nipulate by the Respondent No.2 as proved by his own action and 

attitude. Therefore there was proved injustice to the applicants 

during the whole process of recruitment/promotion. 

5A. 	For that the applicants while submitted their applica- 

lions for Postman Examination, 1998 scheduled to be held on 

17.01.99 duly quoted the divisions of their preference well 

before the last date for submission was over. But, neither the 

Respondent No.3 who received the applicants nor the Respondent 

No.2 who as per hisown statement compiled the merit list in the 

order of preference of the applicants did notat all made any 

objection as regards quoting of name of the divisions in N.E.. 

Circle on the ground that there are 2 (two) Regions in N.E.Cir-

cle. therefore, the reason stated by the Respondent No.2 that 

there are 2(two) Regions in N.E. is a totally new fo und one which 

has been invented only with a malafide intention to turn down the 

legitimate claim of the applicants. 

5.7. 	For that the contention of the Respondent No.2 that 

there are two regions in N.E. Circle is totally baseless, wrong 

and misleading as because 

(a) TM entire recruitment at affairs of postman 

IN 



cadre right from the time of announcement of vacak-

cies till the publication of results of all postal 

Division was done by CPMG alone as a circle as a 

whole and no where there was any mention of' PMG 

Region at all. 

(b) That the transfer of P.A. from one DiVision to 

other in the whole Circle is done only with appro-- 

val of CPMG and no where there is either mention of 

PMG Region nor there is any interference of PMG 

An example the transfer of SmQ L.Changson, P.A. 

Plan i pur, Division -to P.A. Divisih w a 

approved by the Chief PMG/Shillong and not by the 

PMG/Shilloig. if there is a PMG-Region in N.E,: 

Circle, the said transfer ought to have been ap--- 

proved by the PMG of the Region and not at all by 

the CPMG of the Circle. 

cc) 	in similar cases the transfer,' posting of 

inspector Cadre or Savings Bank Central Orgination. 

are done as a whole for the circle only by 

CPMG/Shillong and till today there is no instance 

of any such demarcation of region of PMG as moti-

vated now only while arbitra 
. 
rily rejecting:,and 

disposing of the claims of applicants, making a 

different yard sticks to measure the same area in 

case of E.D. employees. 

(d) The transfer and posting of ASPOs and SDIPOs in 

N.E.Circle is done only on Circle basis and no 

Regional jurisdiction is either demarcated or 

maintained in this respect as in other regions and 

other circles. Therefore the Respondent No.2 can 

not choose a different treatment to the ED Offi--- 

1 ~12 



cials in N.E!Circle= 

(e) 	There was a history of recruitment of Postman 

cadre ifficials from Nagaland Division in the year 

1991-92 and mass allotment of excess recruited 

officials to Arunachal Pradesh Division in the same 

period. 	If 	Nagaland Division 	falls under 	PMG' ---.'i -.. 

Region and Arunachal Pradesh Division fail, unde -r- 

Chief PMG's region, how the above stated fact was 

possible in the year 1991-92 . therefore, the claim 

of the Respondent No.2 is.totally misleading. 

That the Respondent No.2 may kindly be asked/directed to 

produce all the concerned files relating to above facts at the 

H&Ible CAT/Guwahati so that the contention of the applicants; 

from (a) to (e) above may be pursued by the Hon'ble Tribunal. 

5. 	For that the communications between the Respondent NoW 

and Respondent No.2 , as available in the enclosed Annexures to 

this 	present application, themselves prove that there .  is no 

intermediary office such as the Office of the Postmaster General i  

N.E.Circle, Shillong in the whole A N.E.Cir&2. Therefore when 
there is no office of the Postmaster General anywh&2 in N.E. 

Ciycle 	the contention of the Respondent No.2 that there are 2 

Re gions in N.E.Circle is totally misleading and false. 

5.9. 	For that, even the C.O./Shillong Memo No.Staff/18--  

61/98(CON) Dated 15.11.99 enclosed as Annexure-A/I to this pre- -  

saint application, has been issued as per the approval of the 

Chief PMG and it does not speak anything about the opinion or 

approval of PMG, at all. Therefore, existence of 2 (two) regionsl. 

iq  N.E.Circle is only a self made misleading information by the 

Respondent No.2. 

5.10. 	For that the copies of Telephone Directory of Senior 

Of 
I 
 ficers issued by the Department of Posts corrected up to - 
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july/1994 and Telephone Directory of N.E,Circle enclosed herewith ~ 

themselves prove that there is no region in N.E.Circle. There-

fore, the contention of the Respondent No.2 that there are 22 

(two) Regions in N.E.Circle is totally false and misleading. 

The applicants craves leave of the Hon,ble Tribunal to 

produce the telephone directory of the Dept of Posts and Tele-

phone at thetime of hearing of the case. 

	

5.11. 	For that, the applicants due to the intentional and 

willful, malafide act of,the Respondent No.2 have not yet allot 

ted to other divisions in N.E.Circle for absorption in the cadre 

of Postman against the available vacancies and thereby have been 

deprived for the benefit of promotion and appointment in a higher 

care, while other candidate who were declared qualified by the 

respondent No.2 in t% first instance itself were already servinr,;.-, 

in the Postman Cadre. Therefore,an irreparable damage has been 

caused to each of the,  applicants which has affected the service 

carrier,seniority and financial benefits to the applicants. 

Hence, any, qelay in issuinc directions to the respondent No.:2 

would furtheKcause similar irreparable damage to the applicants. 

5.12. For that the action of the Respondent No.2 to turn.dow--i 

the Maims of the applicants is arbitrary and totally violative 

of principles laid down by the Departmental Rules as well as 

principles of natural justice 

	

5.13. 	 For 	that 	in any view of the 	matter 	the 

action/inaction of the respondents are not sustainable in the eye 

of law and liable to set aside and quashed,, 

SMETAILS M-  IREMEDIES  EXIJALYSTED: 

That the applicants declare that the only remedy avai-

!able to the applicants in the instant case was to represent 

their case to the Respondent No.2, which the applicants have 

4vtl"  
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A~_ 
,exhausted, With the Yesilt of turning of the claims of the appli-

cants by the Respondent No.2 vide his Memo No -Staff/18-62/98CCON) 

dated 

7~ YATTERS____NOT  P"WING! V FY Pm  Q  PENDING  IN AN% 13OLjpq 

The applicants further declare that they have not filed 

Previously any application, writ P etition or suit regarding the ,  

grievances in respect of which this appli ca ti on  is made before 

any other court or any other Bench of the Tribunal or any other 

authority nor any such application , writ petition or suit is 

pending before any of them,. 

B. RELI 	SOUGI~-j l 	R 

Under the facts and circumstances stated above, the 

0PPliCant most respectfully prayed that the instant application 

be admitted records be called for and after hearing the parties 

on the cause or causes that may be shown and on perusal o f 

records, be grant the following reliefs to the applicants:- 

9.1. 	To set aside and quashed the result published by the 

Respondent 	NOW vide Memo No , Staf f / 18- 3/7E/RLG/Corr. 	dated 

2S.5.99, be treatsd as canceled as because the same was Pub-

lished in vi
,olation of instructions contained in D.G,Posts letter 

No.44-44/82-SPB,l dated 7.409, 

8,2. 	That the vacancies approved by the Respondent No.2 in 

respect Of Postman cadre for the year 199a for Zmphal i.e. Manip-

ur DiVision vide CPMG/Shillong letter No.Staff/19 -99/9e dated 
20.11,4e , be ordered to be treated an NULL AND VOID, as because 

the same did not contain the components of Out Sider Quota ancd 

Depa rtmektal muota i! accordan 
. 

ce with D.&POsts Notification 

No-44 -31/87-SPB,l dated 6.7.89 =  

That the order of the Respondent No.2 issued vide memo 

No 
I 
-Sta,ff/ 1 S-E2/98(CGN) Dated 15.11,99, be set aside and quashed 

15 
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ard be ordergd to treated as ULTRA-VIRES and the Respondent 

be directed to absorb the 'applicants in the Postman cadre against 

the unfilled vacancies available in any other division in the -,  

whole of N.E.Circle in accordance with the order of preference-.-- 

quoted by the applicants in the application form with all conse- ,-- 

quent service benifits. 

8.4. 	That the applicants be allowed the benefit of pay & 

allowances, seniority etc. from the date on which the last Ed--- 

Official, who declared to have been qualified assumed his duties 

as Postman as a result of the result published by the Rdspondent 

2. 

8.5. 	Cost of the application. 

S.E. 	That the applicants be allowed any other benefit(s) as, 

the Hon'ble Tribunal may deem fit, as be granted to the appli--- 

cants. 

T  MM DPAVEn ERI  Ff 

Pending 	final decision on this present application, the 

applicants 	pray that the Respondents may kindly be directed not 

to 	fill 	up 	any vacancy in the Postman Cadre in the 	who! 2 Of 

N.E.Circ!2= 

10 . 	 ............................... ..................... 

11 . 	P A R 	I C' U L. if) F: 	- - p L OF I 1. 

!.P.D. 	No. 44 

D a t 

Payab, 12 at g Guwahati. 

12. 	L.IST 	D 	:.1,  , 1_1 	Rf 

As stated in the 	ind2X,. 

1 GE, 



At 4, 

VERIFICATION 

l y  Shri T.Mangamba Singh, son of Lt.T.Kunjabihari 

Singh, aged about 23 years, resident of Sagolband Thiyam Leikai, 

Wph W, at present working as Extra Departmental Branch Postmas-

ter,Sagolband EDBO, &D hereby solemnly affirm and verify that the 

	

~ '/ ~ '4 4'4 ly '-7 4 V/ C, ~1) 4 '/~' ic Z, - 2 3 	
* M statements 	made in paiaqraphs 	J.Q.04—A ................ 	Ell,- 

true 	to 	my 	knowledge 	and 	those 	made 	in 

paragraphs also true to my legal advice 

an d the rest are my humble submission before the Honible Tribun-

W. 1 have not suppressed any material facts of the case. 

And 1 sign on this the Veri,fication on this the'11 03 day 

.c.!000.  of 

Signature. 
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FCR UEj­_t' 4"1'jY 	 MITH01UTY 

k .1110 t I I C-.,  Pzi rt WvIa rii 	ir,* 	41vd above zi re 

2. 	 n 	i'/ 	L 	ret'o 	a.,  

.' !
~ igm1tuz . (-- 	r) 1: 	the 

Au IAIorj I.Y 

:, I 
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PROMOTION PROSPECTS 

A~– 	From among the 50% of the vacancies reserved for outsiders, one half 
will be filled in from amongst EDAs on merit and another half will be filled in 

ftom amongst ED Agents on the basis of length of service. Therefore, one ros- 
ter of 100-pointsl'will be maintained. The reserved points should also be 

0 	 t on merit. The divided equally b~tween the quota of length of service and tha 
add figure should'~e added to the quota for those based on length of service. If 
that vacancy is not filled in on the basis of length of service, die vacancy will 
go to the quota meant for those selected on merit. 

Tle candidates who will be selected on the basis of length of service will 

be en bloc senior to the candidates who are selected on merit. 

If in a Circle there is no separate Region, the Circle should be treated as a 
Region for the purpose of above instructions. 

Ile above instructions and the revised procedure will not be applicable 
in the case of recruitment to the cadre of Group 'D' but only for recruitment 
to PostmenfVillagc Postmen/Mail Guards. Ile other conditions prescribed for 
filling up vacancies and conducting of exambiation not mentioned in the 
amendments as above will remain unaffected. 

There instructions will be applicable to all the examinations for filling up 
vacancies in the cadre of Postmen/Village Postmen/Mail Guards to be an-
nounced after the date of issue of this letter. 

I D.G., Posts, Letter No. 44-44182-SPB-1, dated the 7th April, 1989. 1 

ANNEXURE 	
for the Departmental It has now been decided that the existing syllabus 

candidatesfEDAs for inducfion to the cadre of Postmen/Mail GuardsfVillage 
Postmen shall be substituted by the following:— 

Paper 
Total  M,,k,,  Qualifying 

Marks 
Duration 

A (j) Making:cntries 	cithcr 	in 	Postmcn's 

Book (MS 27) or Village Postrivn's 
Rcgistet. (MS 	58) according to 	the 

50 45% 43 minutes 
choicc of &*candidate (for Postmen). 

(it) 

W  
Prcparat'~6n or maii iists, filling up of 
mail abstracts and writing up daily 

rcporu (for Mail Guard). The entries 
should be made tithef in English or in 

the recognized language of the State. 

 Arithmetic of 10th Standard of Board 
of Schools Education. 50 45% 90 ininutes 

 Writing 'from 	dictation 	in 	English 
language 	of Matriculation 	Standard 
and also in the regional language.  30  1 	45%  1 	30  minutes 

(2) Removal of test for absorption of EDAs In Group IDI cadre and 
raising of upper age-liml( to appear In the Postmen examination.—A pro-
posal on the above subject has been under consideration for quite some time 



for.recrultment to.postmeu ~and Mall Guards (2) Rules 	 ~j  .  luzxcrcise 
emc4nferredby 	A& d the pow' 	Ah4rmso- Articli 

and in supersession of the Indian Posts' -an&T-Oc' :aphi ~o'pii~ie gi 	iqMail 
-1969, except in:iespect Guards/Head Mail Guards') Recriiitment R 

' 
tiles, 

of things d6nt or omitted to bb d6n'e before siich_;s" iup­e_rses­­ ,i4 thi Presi - 
the mitFod of recruit"- dent hereby makei the following'r'ule~'regulating 

ment to the posts of Postman/Village Postman and Mail.-Guards in thq, 
Department of Posts, namely:— 

1. Short title and commencement 
tnian s may bc'called t~e l5i~atGent or PoStS (P6s T~cs~ r~le 

-Rc4ruitmentjkul!~ . l 989. Village Postman and Mail Guards) 
blka 

. 
tion in (2) The* shall come into rorce on tfie date ofAheir pu y 

the Official Gazette. 

.2.' Number, classification, and scales of pay....., 
The number of the said'posts; 'their classification and scale or pay 

attached thereto, shall be as spccified in columns 2 to 4 'of the schedule 
annexed to these Rules. 

3. A#1hod of recruitment, age-limit, qualifications, etc. 

The metho . d of recruitment, age-limit, qualifications and other mat-
tcrs relating to the said posts shall. be  as specified in -columns 5 to 14 of 
the said schedule. v 

r 



102 	 PROMOTION PROSPECTS 

4.'Pisqualifications 
. 
—'No 

 . 
person 

Who has entered into or contracted a marriage with a,person 
h,aving a.  spouse living, or 
Who, having a spouse living, has entered into or contracted 
14 ,  & ,marriage with any person, 

shall be 
: 
Nigible for appointment to the said post: 

Provided that the Central Government may if satisfied that such 
marriage is permissible under the personal law ap ~licable to such person. 
and the other party to the marriage and that there are other grounds for 
so doing, ex6.mpt any person from the operation'of this rule. 

Power to Wax 

Where the Central Government is of the -opinion that it is necessary 
or expedient'so to do, it may, by order, for reasons to be recorded, in 
writing, relax any of the provisions of these rules with respect to any 
class or category of persons. 

Saving 

Nothing in these rules shall affect reservations, relaxation of age-
limit and other concessions required .  to be provided for the Scheduled 
Castes, the Scheduled Tribes, ex-servicemen and other special categories 
of persons it!' accordance with the orders issued by the Central Govern-ment from time to time in this regard. 

SCI IEDULE ANNEXE D TO. T1 1E RULES 

Postmen 
Col. I '—,Name of Posts — Postman/Village Postman. 
Col. 2— No'. Of Posts  -- 56'006 (1987) ~ 

Col. 3 — Classification L'Gcneral Central Services Group 'C' Non-Ga,iwed Ministerial. 
Col. 4— ., , ale of Pay Rs. 825-15-900-EB40-1,200. 
Col. 5 — ibether Selection or-non*-sc]6cdon p ost — Selection.  
Col.' 6 —. Whether benefit of added years of service admissible under 

CtS (Pension) Rules, 1972 — Not applicable. 
Col. 7— A-ge4imit for direct recruits—' 

(i) hetw,een 18 and 25 Yea 
. 
rs (Relaxable up to 35 years). 

Extra-Departmental Agents who have been recruited on 
or before 16-11-1982, shall. be  eligible if they are within 

_42 years (47 years for SC/ST) of age and those ap'poin 
. 
ted 

Now 55 yeats for SC/ST and 5 ~Cction. 	 0 ycais for oth ~ rs— See Instruction (10) in this 

0 

0 
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after 1641-1982, shall be eligible if they are within 35 
years (40 years for SC/ST) of age and have-put.in  three 
years of satisfactory service. 

Col. 8— Educational and other qualifications required for direct recruits 
Matriculation or equivalent. 

CoL 9— Whether age and educational qualifications prescribed for 
direct recruitment will apply in the case'of promotions — No. 

Col. 10— Period of probation if any — 2 years. 

Col. 11 ~ - Mc'thod of recruitment- 
50 Y. by ' promotion failing which by Extra-Dcpartmental 
Agents on the basis of their 0  merit in the Departmental 
Examinadons.,  

50% by Extra-Departmental Agents of the recruiting 
Division or unit in the following manner, narnely:— 
(i) 25% from among ED Agents on the basis or thci r 

seniority in service and subject to their passing the 
Departmental examination failing which by LD 
Agents on the basis of merit in.  the Departmental 
examination. 

(H) 25% from 4  amongst ED Agents on the basis of tlicir 
merit in the Departmental examinations 

Ifthevacancies reinained unfilled by UDAsof't1ie'iecm1(- 
''such vacancies may be filled by the EDAs ing Division 

the Postal Divisio , n falling -  in'the'ione of Regional 
Directors.' *......, 

"."(4) Tffii vacan* 6ie., unB11'ed by EDA*s'  remain, -unfilled by the 
EDAs of tfic*  recruiting units, such. vkanicics'may be filled 
bi EDAs of the Postal Divisio'w~ located.'at.1lic same 
station. Vacancies remaining unfilled will be thrown 
open to EDA~ in the Region. -  

(5)'. Any 
. 
vaEancy 

. 
remaining unfill 

. 
cd . nii~~ b~ bled'up by direct 

recruitment.  through the nominees' of the - Employment 
Exchange.-*.. 

,Col. 12.7-  ln,cmses' of promotion-- ,  
W.Promotion from' Group V ofricials 	have put in 

three years -of regular and sat.isfactory. service on the 
closing date for receipt of applications through a Depart. 
mental examination. 

(2) EDAs through a Departmental examination. 
Direct recruitment through a Departmental txamination.. 

0)~ 

I 

I 



.,,,/3. 1f the vacancies remained unfilled by ED As!cnts of the 
recruiting division, such vacancies may be filled by ED 
Agents of the Postal division Wing in the zone of Rcaional 
Directors. 

Col. 12 — In case*of recruitment by promo6on/deputation ~
/transfcr/grade 

from which promotion/deputation/transfer to be made- 

Promotion from Group 'D' officials who have put in 
three years of regular and satisfactory service as on the 
closing date for receipt of applications throuth a Depart-
mental examination. 

ED Agents throu gh a Departmental examination. 
Direct recruitment through a Departmental examination. 

Col. 13 — If a DPC cxists what is its composition: Not applicable. 

Col. 14 — Circumstances in which UPSC is to be consulted in making 
recruitment: Not applicable. 

I D.G.. Posts, Noti6cation No. 44-31/87-SPB-1. dated the 6th JuIN, 19 1Z9. 

I 

I 

0 

14 
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INDIA 
OF THE CJJIEI ~ II0ST1\1As*rrut CENERAL ME CIRCLE, SII)i 

Memo. No. ShI1111t -1/761101f/CMT. 	Dated M ShIllong the 28` 4  Niny'1999 

sub:- 

	

	Result of die E ximination for Promotioil/recimitnient to die Cadre of liustnim held 
Oil 17th  jall ,  1999. 

The 1*0110%vilig candidalu have qualified ill die above examination.] licit-  111111OR At 0 
shown ill orders of Seniority ill case of DcpartiticnialIScniority quota afid ill order of Mait for die 
other E.Do 

MEGIIACAYA  DIVISION 

(3voup "D" 	 None quaffled. 

F.I.D. ( Oil Mciii) 
I 

S1111i. Molklai K11111f4hy.111daur 	 R011 No. S11-45. 

ACIARTALA  DIVISION 

None (plifled. 

E'.D. Oil MCI it) 

S6 K;mml Rit. Chakrabaity 	(M) 	Roll No. AGY-37/99. 
Sri MillirChowdIIIII-i 	

1, 	
(OBC) 	Roll No. A(TY-39/99 

1) 1  IARNIAN  AG  Alt  1)  IV  I S 10 N 

0-ovp U) 	 None,qualified. 

'DM Snit. Namita Rani Dulla 	 (OC) 	Roll No. DNIUE 	-.6/98 
Sri BUR mi(r., 	 i 	PC) 	Roll No. DNRAMM-10/98. 

-E~ .3. 	Sri Dilip Kr. Deb N.It i 

	

?4--j 
(OC) 	Itull No. DNIZAIMM-38/98 IV 

C~ 



Page I 

Njl ~,OIIAM  DIV  Vii ON 

Group "D" 	Noll quallific(l. 

E.D. 	(Oil Mclit) 

Sint. M.S. Dawngkinu: 	ST 	Roll No. MR-07 
S6 K. U11hiangliatua 	 ST 	Roll No. MR-23. 
Suit. K.L. Nakilianpuii 	 s,r 	Roll No. MR-25. 

ARUNACHAL PRADES11 DIVISION 

Group "D" Nit. 

.E.D. ScIliority Nil 

E.D. 	Oil Writ) 

8fi Sanjay Pandit 	 Rollo No. AREM-39/98. 08C. 
Sd Atmanand Rain 'D SQ* 	Roll No.AIUI- -38/98 
Sri 1141dam Pd. S"hatill'41 	 010, 	Rol I No. ARED- 17/98 
Sri Naresh. Kri Sharinh' 	 Oc 	Roll No. AM , IIM-25/98- 
86 K.B. Chcui (8372, 255-M.Scii) OBC 

	

	Roll No. AMD-67 
A-OVAPS/Pro.. 

MANIPUR  DIVISION 

Non qu,,dificd. 

(Oil Mc d t 

lbollicha Sit ' Igh 	 OBQ 	Roll No. FID/11 1-200)) 

	

. , 2. 	Md. Ajimudin 	 Oc Roll No. 1-1 

	

3. 	Kh. bingain Atial 	 Roll No. FDAP-38(1)) 
'4. 	N. Prenichatid Roll No. 11, 	-'06 



NAC &LAND I)l y[Sl()N 

Croup 

Sint. Nill- Mija Bora 	 Oc 	 Roll No. KIIM-06 

E.D. oil Seniority 	Non qualific. 

I lil. D. 	 (Oil Merit) 

1-~ 	Sri II.C. salialli 	 013C 	Roll No. KII-87 8372967-1 1  Sep
'  Sri Dilip YI-. Singh 	 Oc 	Roll No. KII-37 Sri Akang To7,111% 	 ST 	Roll No. KII-08. 

11'allY iniblination rqVirding date otbirfli,cast, nafionality, educational 
qualification c1c. are subsc(Illell(ly found incoff ect due to wrong hiforniation furnished by Ole canditatc8 or other reasons 01,1t call cfrcct eligibility, Olcir mulle will be removed front Ole Select list. 	

I 

The approved candidates will have to wider go a prescribed come of 
training and other prc-appo 

I 
 intillelit fornialitics Should b.e duly observed by each appointingau(Ijority  

I-IjIll D1.9 
Amm, Dircclor (Stall' 

I or Chief I )oRtIllaR(cr 

Shillong.copy to:. 	 cil-cle'shillong 

1. 	All UP,& in NX. Circle. 
.2. '111c,9091lot. of PO's Sllillong- 

*

Tllc Supdt. bf PO's Dharmallagar, 
1 I'llc Sul)(h. 1) * 8-1). Silchar. 

.5. 	 The Sr. Posiniaster Shillong-OPO 
All P081111-3 -9ters in N.E 	-cic 

4~. 	 Postmm(cr (kneral 
N.E. Cil Shillong 

10 
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FORM'NO ~ U. 	;: ,),I 
See - 

'A 
%V~AHAT ~ ,  BENC~ GUWAH.-ATI 

bEk; z'8HEET 
fig  

~APPLICATION: ­NQ,. 	 OF 199,  

Appliczm 	 C.7A 
Zt L  

k!A-6spon 

Adv'ocate`foi ~ ApP'fi'c`a­h't* (s) 

f 
A dvo 	e 	r :R p nonfi e~ tfs) 

id 	b 	eo]", -A M n - :t 	F., i 

L L Zi 

r 	I  

Orde,r of the Tribunal 

..Present 	Hon'ble Mr justice D.N.Baruaho 
V~ce-Chairman 

H8n 1 ble Mr G.L.Sanglyine, 
Administrati *Member. ve 

"I 	 hed !Five applicants . have approad 

Tribunal seeking certain directions 

.,,and wi th a prayer to allow them to join 

1~thit_ single !application under -the provi 

:., sions of Pule 4(5)(a) of the central 

Admlnistrat ~ve Tribunal (Procedure) 

Rules 1987.1perused the application. 

Permlission-Is granted to join in this 

.application under. the aforesaid Rule 

All the five applicants are now 

workitig'as Extra Departmental Agents 

under- ~he Po'stal.-Deoartment. The grie-

vanc~ ;- ~ f -,the appl.icants is that the 

p r Qmo t i o n / r 6 c ru i tme n t to the cadre of-

Pbstman f rom Group I.W. off icial!q and 

rD2\s have beenmade in vJolation cf 



0 ._4 MIA A  E 	4 'iA 

air,  

of -the, Registry 
2 1, 

Date"' 	 Order of the.,  'Uri lbunal 

qQqtainQd,­  in Annexurd-A 
afid 	Notification's Feeling aggrieved 

a the : app ~,'  c nts submitt d several repre- 

As the representations have 

)PPt1,*Vp Al-sppsed'of. the applicants 

approached this Trihunal- We find that 

-\six months-per-jod - is;'not over from the 

las ~ representation. there f ore', the 

prese ~~
.
~ applicati.on i~ premature. We ~ .are 

_i~he'tefbre n'ot-in'clined f_,o;!adr4it.-: -the 

application'* However, we direct the 

respondentg 
. 
"- to di spopp. of,,.. thp.. F ~.p~ e se n- 

a  S' . early as p 
. 
dissible at any rate 

'N 
withiri f  a eriod of 2 months from the - 

p  
date 	r ec e iVt 'o f ''th is 'order 

Mr B.K.sharma, learned Sr-counsel for 

the applicants suhmits 
I 
 that the respon-

dents are going to hold another selec-

tion which is scheduled to be held on 

22.8-1999. if such selection is held, 

+-1,ere ud" be nUMPrOUS comr)lications 

9m A 
O.A. 1 243/99 

wjjl be preji.~di.ccd - and the 	ants.... .4ppliq 

Heard Mr.',A Deb Royi 	;,.ned Sr.-C.G 
A 

for ithe respo ~ ndents also 	on , he aring. 

A,  
ir 

~the lcouns.e I.,  for the 'parties we d 	ect 

derits no 	t 	hold any sele ~c- thej'respon 	t 

xu e 18; letter dated tioq as per Anne 	r 
I ,, v/I 

1.6 ~ 1999 till the dispqzal. - of the repre 

sentatio ris and cons id ~e -cation ,  of the 

1case of the app 1 ic an U3 	If the applicant 

b 	lie deci3ion -of are: 'still aggrievod 	y't 

ith6l respondents ,  they ma' a*proach this Y 	p 

.-)Tribuna 
r-  d el pp lic at ion 	diEq)osed of. No o 	~ r 

;a 5 to costs. 



Ilk,  k_t &Y, UR F--,, 

i Shri U # V% a Toli 1kdmrq Adv 0 0 0t 6 s 
m1we-fiti High Courts 

To 

Chbif PestmastGr Ganaral t  
o.t.Circls g  Shilleng-793001s 

Sul I WA 243/99- Shri ToJeSingh A Ors 

Union of India & Ora, 

to wond As Inot,7ucted by my cli6tsp I have the heno 
herewith 	of tho ardsr dt, 17"8 ­99 

1 
passed in, the 4bnvP 

c 	'by 	 ministreUve TribinAlt Cuunhati Nor oon 	H 	-nig tral Ald 
rovotir of ybur information and necesnary actlene 

Y..,7t.1te faithfully $  

Etioln 	An stated obavo .a 
Advocate 

nd , t n for favaur of iti j ?ormation and mcpsciry crpy Fam-wd 
nctftn to Shri Lzlhlunap. 

Director of Pastel Sorvic0st. 
nvnipur o  Imphal -795001, 
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C)Vico 0 f 
tile Department of POSti-India. 	 Coll 

Director POOL01  Services Wanipurt jjjjpj)aj * 795001. 	 e 

No. H-4/L*'Xan1/P0~tman/9 9 	Dated at iniphal. the 27.00.99. 

To 

Shri T,. Jilangamba Singh 
BE-1-19 Sagolband Thingom Leikaj 
POO, Imphal. 

Communicatic)n Of Nerks obtained P 

It has bQe*n communice.t ,;?d by RIG, Shillong under his Of:[- ic0 memo'tio. Stai..C./18-62/90 
(CON) dtd. 17.00.99 th a t the following a,ra thO marks obtained by You in tile. Postman held 0L1* 17.01.99. 

Vaine of of :[icia, 
Roll No. Marka obtained in 

ciper-A Paper-j3 Paper-C 

Singh r.D/jP-.pj 	40 JJPM,Sa9o1b%-A-nd Tj!jjr,gOM 	 30 	.38 

1`or,UJrr---ctcr Vostaj 
Manipur 1)iv 	

Services 
IRIPIlal-795001. 

L 



Departmcnt,of Postsindia *  
Office..of the Director Postal Se rvicestl4anipurtImphalo 

7950010 

No, B-4/ Extfll/Po 0 Urn n/ 9 9 	bated ot Xniphal the. 27*8.99* 

To 
Mdt~ * wahir Ali,, 
ELM O  Kwakta ~13.0. 

Subt Ccx(ununicat 4,orj of marka obtained in 
Postman Exam-98 0  

It ,ham boen convnunica ted by W1 0, Shillong under 
1UU Office Memo Vo. Staff/18-62/98(CON) dtd. 17.08999 that' 
Pie following circ t. ' h!:,  ma .&,n obUtined by you in the Postmain 

0 xaslinatioll field n 17.1,99, 

Hama of official 	R ol 1 t! o j 	m a rh 13 lobtainpd in 

Pnpt~ r A Paper-B paper-c 
14de TaUr Ali 
~W, Yllakta 	 ED/IP-27 	45 	40 	37 

Elo i- . Di r ~,c t-6 	tal Services 
Manipur Divn. Implial-79500le 



Department of P ovi t s I nc]i ~ a.  

~~_
O-C`ico 09 	1)irector I;ot;tal L~ervic ,,. 

I M anipur i mpila l.. A 7950oi 

Not ,  
IW-1:111al the 27.' 8.99, 

j 	

TO 

	

Shri 	Mahesh Singh 
EDADMC Khordek-Ichin B.O. 

COrmunicl ation of marks obteAned in 
POStman Exam-go, 

lt has boen 000municated by pMo v  9hillong unCer IS 	
Ilia 	

nlm'O  NO- staf f/18-62/981con) th" f011owing are th e ma 	 0* 17,08.99 tj )Q t lc~s obtained by you in the Postman On 11101d on 

NIAM of 
M a rk a obtalnqd in 

'Paii.er-B Per-c. 

shri 

	

N. Mah'-'sh' Singh 	
ED/IP -28 	.45 	-38 ' , 33 

pogta3. bervic(iis 
Manipur Divns ImPhAl-795001, 

I 
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DEPARTMENT OF POSTS 
OFFICE OF THE C1-HEF POSn4 ASTER GENERAL, N. E. CIRCLE, SHILLONG)~9  

NO-STAFF/L/18-62/98(CON) I 
	 Dtd.at Shillong,the 15.11-99. 

In pursuance of the Hon'ble Central Administrative Tribunal, Guwahati 

Bench Order dated IT8.99, in O.A.NO.243/99, the representations submited by Shri T.J. 

Sin-uh, StnL Samolini Devi, Md. Tahir Ali, Shri N. Mallesh Singh and Md. Abdul Gaffor,' t5 	
- 	 - held on 17.1-99 were the candidates in the examination for promotion 

' 
to Postm ,  n cad i e 

I 	 eration examined In reference to the. relevant records. After the examinationand due delib 
oil tile issues raised by these representationists, I am directed to state that there three main 

sed by these candidates in their representations as given below 

all'anomaly in declaring the vacancy position for said) (a) 	That there was 
Examination by the Manipur DiAsion. 

!" - eg~~ 
'b) 	hat the surplus qualified ED cand idates of Mia 	I ivision7i. a ~N 	1-; 

-cle. asorbed in other Divisions in tile Ch 
V* 	W.. 

-esult declared should be withhel d till 

	

N~~Lt: TO 	 f C) 	That the implementation of the i 
reconciliation of the actual vacancy position in M lanipur Divi-Sioll. 

The otervations on the issues raised by the candidates are given below at 

seriatam 
(i) 	Manipur Division in their letter No.B-101PA-DR/9$ dated 2.9.98 inti- 

mated tile Circle Office Lhat there were total four vacancies ill 
cadre of Postman in that division. 'rhe break-up of the vacancy was 
intimated as below :- 

Out-sider 	ST 	I 
OBC=1 

Departmental- 	SC =I 
UR = I 

Tile vacanc,y shown as OBC ( outsider quota was treated as UR so, as to adhere to the 
principle of limiting reservation to the maximum of 50"/o of total vacancy. Since no 
candid.ilte qualified for departmental quota against above 

. 
mentioned two vacancies the 

vacancies in the said quota were merged with tile outsider quot-ti. Accordingly the result 
was declared by selecting on merit to the vacancies as per the communities given below 

SC 	- 	I 
ST 	- 	I 
LTR - 	2 

Conversion ot departmental quota into ousider . q . 
 tiota due to non-quallf~ lng of' 

4 
1 	

1  i 9-uP Of the departmental 61ndidat-es is an automatic procedure so as to avoid non fill 1) 

vacancy i t, tile same year. Such a step also serves tile interest ofthe EDAs ( to which cadre 

the representationists belong ) who need not [lave. to wait till tile next'vea. ! 
r for filling-up of 

the unfilled departmental vacancies. In view ofthis, there is no anomal% in I 
 declaring the 

ro 

rk 



3 
vacancy position for , the examination for promotion to Postman cadre and consequent 

filling-up of the vacancies by merging departmental and outsider quota together an(] 
selectina candidates on merit. 

As per the instructions contain.ew in Department oT Posts Notification 
No.44-31/87-SPB-1 datj 	.07A , the.onfi. P11 1 7 	f lied vac ~~~~ aii(jes of Postman N. 
cadre of a division niav LH 1,ed qp ky,%,rpj usq -u a fifli g-Oeppo-i 0-a of 

"D 	 I 	 I 	;f +tl 	A. 	 +t. 	 +h lk I - f , 	- 

 

V C;1 	V a Vila Ll 	1c; 	vr, U11 wil 	 a V " --ulfil U" j ug V"" IRI--I 

,
list.,  In 1he' North-Eastern' Aostal Circle there. are two Regions, i.e. 

,,&MG's Region consist ing of divisions in the.,States c ~f .4nipur, 
''Nifizoram and Nagaland and CPTVIG's Region consisting of divisions in 
the States'of Arunachal Pradesh, Meghalaya and Tripura. However, 
the *proirision of recruiting surplus candidates from other divisions. has 
not been resorted tor in  this Circle earlier due to the perceived 
difficulties likely to be faced by the candidates of one St3tk going and 
working in another State in the cadre -of PostmIn'. However, 
considering ~he willingness of some.  candidates, who have represe nted 
for their absorption in other d ~~sions, it 'was decided to offer one 
unfilled ST vacancy o Q), ~hzoxa  inAU.As ion to the surphis. , qualifled ST 
candidate -of ?Vla .Maur and Na alan 

 - 
d- Jivisions alkLig  within the 

nafrmerit list, sUbiect to. Regioh of 
 - 
~J?v go_Wbe_Ntsj.s_o 	olureuJo 

willingness of such candidates. Action has already been taken to 
ascertain t ire. ) -vil-l-fing- ness of such candidates and Senio lost Willing 
candidates will be allotted to Miz,/<m Division. 

10  

Director Postal Services, IManipur Division has re-confirmed in is 
letter No.134/Exani/Postman/98 dated 1.9.99 that there are oniA ,  four 
vacancies in his di 

' 
vision for the year 1998 for which the examination 

for the promotion was held on 17.1.99. In the break-up of vacancies 
and need of subsequent apportionment of all the I*our vacancies to 
outsider quota have already been stated in sub-Oara (i) above. 

In addition to the three thain issues raised by the representationists &% 

menfioned above' - 'sorne of them have stated about declaration of resuit by Circle Office. 
publication ofmarks etc.-in their representations. Declaring result is an administrative and 
pro 

I 
 cedural matter, which have been decided in accordance with convenience so as to 

ensure expeditious declaration of result., These do not have any bearing on declaration .  of 
Vacancy or 

I 
 process of selection. The milriks obtained by different. candidates are nof. 

published collectively. HbWever. any candidate who walit-s to know ahout his own marks 
can be'cohimu 

. niciited the Marks on application. In fact 7 number of candidates have 

alreadY applied and supplied with the .marks. 

atfonMs iiave been Ili view or tile above the pleas and request of the represent ,  
examined by this oltice and have been adequately taken care of'. As such their 

N representations stand disposed of This has been approved by the Chiel"P.- I.G. 

N DAS 

..ksstt.Director (. Staff) 
for Chief Postmaster Cener-A. 



N 
Copy  to:- 

Director Postal Services, Manipur Division, imphal. lie Is requested to 
Convey the decision of Circle office to the representationists,  with reference 

to his No.B-4/Exani/Postman/98 dated 15-11-99. 

The Representationists concerned through DPS, Imphal.-MCLACt
~ AU- 

e~ 

Y~\'d 	tX'A in~ ;tl 	 'Ltti_-~ 

E b 	tv\ 14 W C& 4-0, 	0 
	 for Chiel'Postmaster General. 

a 
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00 4AL IN 	 11AS TRkT M, TELIBTJ1 
1E 

U  GUWAHATI BENGH 	GUWAHATI, 
V 0 M 4k L; 

Original Appligatlon  No  a2/2900 
I, 

Union of India and Others 

Respondent, 

The Written stat ements filed for Respondents 

Noo" 1 2 and 

The Written Statements of the above noted 

Respondents are as follows 

That the above-noted Orininal 

Application  No-",87/2000 (hereinafter referred 

tp as Application 	,has been admitted by 

this Hon1ble Tribunal and directed the Respondents 

to file written statements"" ~~ The respondents 

received the copy of the application g! gone,through 

it and understood the * contents thereof" ~ The 

interest Of 
all the respondents being common 

Contd.,,2, 
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and similar common written statements are filed 

by all of them. 

That the statements made in the application 

save, and.except those which are specifically admitted 

are hereby denied.' 

30 	 That before traversing the various 

statements made in differen t Paragraph of the 

application, the re.spondents state the brief history 

of the case as under 

The Examination for pr OmOtiOn to Postman 

cadre 1 998 was held on 1 7~'l ""199 Result of the eXami- 

nation was 	 T declared on 28.~5,'99" ~ he vacanc i es  for 

merit quota,from EDAs including those un-filed Depart-
~- 

ment quota and seniorit cigo t a were filed up 

the WAS on the bas is  of Division*wis me it of 

qualified EDAS .cat egOrY-W!9se as it was done every 

year in the post.-  

Afterdeclaration of result of above 

examinations, representations have been recei+ed 

from some candidates expressing willingness for 

their absorption in other Division where vacancies 

Contd...3,- 
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might n ~ot nave been f il led up as provided- in postman 

recruitment rules, As per the notification NO. 44-31/37. 

SP13-1,r  dtd. 6.7.89, if the vacancies remain unfilled by 

EDAs of the recruiting Division,, Such vacancies may  be 

filled by EDAs of the postal Divisions falling in tne 

zone of regional Director, 

in view of the above one unfilled vacancy of 

(ST) of Mizoram Division is filled up by surplus and 

qualified ST candidate of Kohima Di-.7is ion. 

Being aggrieved some qualified candidates viz. 

Sri T.J. Singh others of Manipur Di%,,isiron filed a case 

in the Hon"ble (.;AT, Guwahati which was registered uncter 

Original Application No, 243/99, The Hon"ble ~;AT,Guwahati 

wkiNX Bench ctisposed of the uase with direction to the 

Respondents. In pursuance of the Hon 4ble ~;AT, Guwahati 

Bench order dtd. 17.8 # 99 in OA No*  243/99,. the case was 

examined with reference ,,to tne relevant records and was 

turned clown under this office order No. Staff/I+/18-62/98 

(CON) dtd. 15,11,99. 

Being aggrieved 4  the officials Of  Manipur Division 

vize T,,J #  Singh and Others again has approached the 

Honible ~;AT# Guwahati and the present case under 

OA No*  87/2000 has been registered, 

4 9 	That with regard to tne statements macte in 

para 1,2,3,4.1 to 4.4 of the application, the answering 

Contd...4. 
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respondents hIve no comment, 

5, 	 That with regard to the statements ma,~Ie in Para 

4.5 of the application *  the respondents state that mere 

furnishing tne name *  Division of k~x Choice in the 

ap?lication form does,  not confer any right to only 

if it is decided to absorb any surplus ERAs ,  of one 

Division to some other Division in the region. 

6,, 	That the respondents have no comme'rits with 

regarl to the Para 4,6 and 4,7 of the application* 

T 	 7 ., 	That with regartl to the statements ~ rtiaae in 

11 	 Para 4.8 and 4.9 apd'4,21,61 the respondents state that 

securing 45% marks in each paper is the qualifying marks ~ 

But it does not ensure any one to be selected as the 

selection is done basect on merit. As regarcts to absor ip-

tion of surplus candidate ot one. Division to anotner 

NDivision falling within the region, it is not a must. 

The uompetent authority may resort to this or maynot. 

In past also,  there were such instances of non-absorp-

tion of surplus candidates. Vacancies were filled up in 

accordance with the provision ot Rules laid down in 

notification Ho. 44-31-87.SPB,l dtd, 6 * 7,89, 

T4e copy of notification-dtd, 6,7,89 

is annexed as Annexure - R 
1 

0 	. 

Contd, . *5 * 
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8, 	Tnat with regarci to trie statements made 

in para 4,10 and 4,18 of the application, The respondents 

state tnat the responc-tents ctict not violate any rule 

by declaring the result of the exam, vide memo No,Staff/ 

18-3/76/Rlg/Qorr, dtd 23.4.89 Circle office is empowered 

to declare result of exam held at circle level although 

tne recruitment is done at Divisional level,. Postman 

exam. is also a circl 
I 
 e level examination, As per records 

result -of postroan exam nave been declared in similar 

manner in the past also, The following applicants were 

candidate for such exam in such exam but never raised 

any objection then. Particulars of tneir candidature 

in previous examinations are as furnished below, 

U) 1995'Exam. Shri N. nanesh Singh 

appeared under RoA No. W/IP-37. 

(ii) 	in 1997 exam. Shri N, mioesn Singh 

appeared under R,,-)ll NosED/IP-8 anci 

Mr. Abaul Gaffar appeared under 

Roll 140. ED/IP-26 in the 1997 exam. 

The copies of tne letter 

dtd. 28.4.89 and the Me'mos decla.- 

ring result during last 7 years 

are annexed as Annexure 

R2 
A 

 and R 2  respectively. 

ontd, .,, 6,* 
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9 * 	That with regard to tne statements made 

in Para 4.11, the . respondents state that - marks of 

the postntan exam held on 17.1,99 were communicated 

to those candidates who japplied for the same after 

paying requisit fees as,per clepartmentAl rules. 

10. 	That the respondents nave no comments with 

reg ard ta trie statements made in para 4.12 of tne 

application. 

ill 	That the stat ements maEle in Para 4.13 of the 

application are mialea,-Aing and are not correct. The 

respondents complied with disposing of tne represen-

tations of the applicants, Regarding stoppiny examina-

tion scneuuIed on 22.8.99, the respondents had, no. sco?e 

to take action to stop the swvee because a copy of tne 

.order of Honjble (;AT ata. 17.3,99 in OA No.243/99 0  

sent by the aavocate of the aj,.Dplicants  was received 

in tnis office on 23,8,99 i,e, after the examination 

was already held on 22,8,99 at different state of 

NOEO C. irciel, 

A copy of the letter indicating 

the actual date - of receipt is 

annexed -as Ainexure R 3'- 

12 	That with regard to the statements made 

in Para 4.14 of the application the respondents state 

Contd,'.97, 
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that since selection is to be made on merit to the 

extent of vacancy available and communitywise, se6uring 

higher marks does not ensure one's selection unless 

he comes in the eligibility position in the merit 

list. Comments in para 7 above may. also be referred. 

to in -this regard,. 

13 0 	'That wl' th regard to the statements made 

in para 4.15 to 4.17 of the respondents state that 

the representation of the a,_) LDlicants were disposed 

of on merit in accorda ~hce with rules vide order 

NO.Staff/L/18-62/98(CoN), dtd. 15.11.99. 

The copy of the said order 

dtd. 15,11,99 is annexed as 

Anne xure 94 . 

14 0 	That with regard to  the statements made. 

in para 4.19 and 4.20; the respondents state that 

this aspect was taken into consideration while the 

result was declared, No candidate from Departmental 

quota or from the BDAs coming in the zone for 'seniority . , 

quota qualified in the exam, None of the petitioners ,  

belonged to either of these two catetories, As such 

the result declared did not deprive any.of the 

petitioners in any way, Rather it weni - to the advantage 

Contd..,,8* 



Of the EDAs including the petitioners who do not 

come under these two categories as, the entire vacancies 

went to them on merit. 

There was no undue delay in cbmmunicating 

the result, Apprehension of the applicants is totally. 

uncalled for. 

15. 	That with regard to the statements made 

in para 4.22 of the application,, the resi.-)ondents state 

that the NE. Circle has been divided into two regions 

vide Postal Directorates letter 4o, 33-1/88-PF-11,, 

dtd. 5.12.89 as below 

Chief PMG's Region consisting - 

(a) Meghalaya State (Divn), (b) Aruna-

chal Pradesh DivrVIState, (c) Dharma- 

nagar Divn (Tripura) and (d) Agartala 

Division (Tripura), (e) PSD Silchar, 

(2) PMG's region consisting . of (a).Nagaland 

Divn/State W Manipur Divn/~State 

(c) ESD-Guwahati, (d) Mizoram Divn/State, 

Bathe regions functions in one office due 

to some administrative difficulties, All the recruitment 

process therefore is done centrally by the Circle office, 

Transfer of officials of Circle Cadre like 1POs/ASPOS,. 

SBCO PA etc, are done by Circle Office with concurrence' -  

of both PMG and Chief PM when ini-- er-regional transfer 

Contd, *9*1 
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is involved. As reg ards to other officials like 

pA c adre, the transfer is done by the Divisional 

heads within the Division* In case of'inter-Divisional, 

transfer,. it is done uirder Rule-38 only by the ,  

Circle Heads, it may be mentioned here that not 

0 

to say of postman cadre, the WR cadre PA5 Who 

belongs to Circle cadre in general has been restricted 

within the Division, as a special measur,e considering 

the composition of the Circle. Because* unlike other 

Circles, the N.E. Circle is comprised of 6 different 

State instead of one State, Hence the Direct-orate h as 

marde'special provision of NE to restrict the transfer 

of BCR officials within the State although they are in 

Circle cadri, The policy decision of  the Directorate 

-was issued vide order D.O. No. 4/4/93-SPB.11 *  

dtd. 9,0 1,95, 

The copies ,of the letter dtd,5,12 # 89 -  

and order dtd, 9,1 * 95 are' annexed 

as Annexure R 	and R 	respectively, 5 	6 

16. 	Th at with regard to the statements 'made 

in p4ra 5,1 to 5.13, the respondents state that.the 

DES Manipur vide his letter No. -B-IO/PA-Dr/98, 

dtd, 2.9.98 intimated the following vacancies, 

outs ide r - ST- 1 & OBC- I 

Departmental- SC-1 & UR-1. 

co)ntd * .* 61 0*- 
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Thus there were 4 vacancies in all in the 

Division, As the roservation cannot be more than 5(YA 

the break up was treated as UR-2, SC-1 and ST.1,There 

was no change in the total vacancy position* Showing 

all the vacancies against Departmeatal quota was an 

inadvartent mis-columning and this was taken care of 

while result was processed. in the year 1991 #  th~ 

xxxU recruitment of Postman in Nagaland was,made 

un~er a peculiar circumstances, The recruitmnt was 

made from the open market, Nagaland Division inadvertently 

decl 
- 
ared the total vacancy as 15 and the recruitment was 

processed accordingly,, But at the final stage Nagaland 

Division intimated that the actual vacancy was only 4. 

This was communicated vide DES,, Nagaland letter NOo B-46/ 

B/Exam. dtd, 160,91 and No, B-46/B/Exam, dtd.1 *10* 91, 

In'this situation, the Circle authority 

perhaps did not have any alternative but to absorb them 

in some other Division as to avoid legal bindings, It 

may be admitted here that there is no rule to absorb 

the direct recruit of one Divn(State) tO another 

Divn(S 
. 
tate but it had to be done for legal obligation *  

But it is not the case -with the applicants, They are 

already , in the Deptt, and there is a set of rules for 

their absorption in higher cadres. This aspect ha;s been 

discussed at para 4.8 also, moreover *  an example of past 

Contd. . 0 0 11, 



irregular action-perhaps cannot be the ground for 

another irregular action for which the applicants 

are requesting. The respondents also state that 

existance of two region in the circle is an established 

fact as explained hereinabove, 

The cOpies,of.the.DPS *  Manipur 

letter dtd, 2.9* ~8, DPS, $agaland 

letter dtd. 16,7 0 91 and l o loo gi are 

annexed as Annexure R R8  and R9  

respectively, 

At the time of declaration of the result in 

question, - the Pbu was looking after the works of 

CPM also, However, the concurrence is to be taken in 

I file only and not required to be.mentioned in the 

result sheet even -if both of them are available and 

the status Of the , regions have been indicated in this 

written statements. The res 'pondents also state that 

there'was no malafied,intention on the part of the 

respondents and no injustice was.meted o
~ut to any one 

knowingly or unkriowingly. The re quest for absorption of 

surplus qualif ied EDAs of Manipur Division to other 

Divisions which do not fall within the same region'is-

not aDvered by'any provision of Rules and therefo re 

it cannot be conceded *  Rule position is already been 

explained, It may be further mentioned here that intention 

0 

Contd. . 12,' 
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of the Department providing scope for absorption of 

surplus . candidate of one Division to other is not to 

throw this open for entire Circle, The letter No.47-5/ 

80-SPB l,dtd, 28 * 1 * 81 is very clear on this point. 

The copy of the said letter 

dtd, 28 *1,81 is annexed as 

Annexure Rio*  

As explained above, the grounds are %jague 

and these cannot sustain in law and the 

application is liable to be dismissed with cost. 

17,o 	. That the respond ents have no comments with 

regard to the statements made in para 6 and 7 of the 

application. 

18 * 	That with regard to the statements made in 

P ara 8  and 9 of the application, the respondents state 

that in view of the above facts and circumstances,, and the 

provisions of law, the applicants are not entitled to 

any relief whatsoever as pr' ayed for and the application 

is liable to be dismissed with cost.' The interim order 

passed by this Hon-,,Oble Tribunal as on 22 * 3 * 2000 is also 

liable to be vacated immediately. 

In the premises aforesaid,, it is 

therefore prayed that Your Lordships 

would be pleased to hear the parties *  

peruse the records and after hearing 

the parties and . perusing the records, 

contdZ  e * a 13 * 
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shall also be pleased to dismiss 

the petition with cost and vacate 

the interim order passed in 

O.A, 87/2000 on 22*3,2000 and/or 

pass such order that Your Lordships- 

may deem fit and proper, 

VERIFICATION 

I 
It Shri K_&Ca..4~ bl_>;'~ 	 presently 

working as A-D (c)) Co, 	 being duly 

authorised and competent to sign this verification.. 

do hereby solemnly affirm and state that the 

statements made in para 	 2 

are true to my knowledge and belief,, those made 

in para'7 ~, jj 	 being matter of 

records #  are true to my information derived 

therefrom -and the rest are my humble submission 

before this Hon 9ble Tribunal, I have not 

suppressed an~ material facts or information, 

And I sign this verification in this 

day of Augu.#,, 2oOO at Guwahati, 

14 
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OjIr,ICE~ Ol.-' THE D.TREC1UJZ 	OF,  MSTS MD TE1EGRVI-1.S 

DITNUVEIAPAt ,  )`1XM'1JTNfIC1'1 SECTIOt\l, ) 
New Dell-I.-L-11000  

~,:',ar(hr Sc-tuare, Par'Li-al-w'd- Strect, 

2 5-9/79- J),F-  - 	 i)ated,  UIC3 ,A- 	~ ~ Lrll 1 19- 7 9 

~1  c) 

To * 	
d 

All H(Dads of 	 M Cir  
All 	of Telephono Districts. 

o f O L")-je r ! ~cj jn jnistrative OfficOs- 
Al 1 1 	 'Accour,lts) 
A-1. -1, Di.1-(!ctors/Dy. D--i.r(-.(-,.I-ors (POC 

TI i (-~ 	 I . VT.Tfly 	Services, Nc-w Dclhi .. 

'Vr M -)o RS 	-,C 131 T RAT 13 1 	0  0j ,  1 .  wj l 	Dj, 

Sir, 

K.[ndlY refc*!r tu tI-1 j, s office  ' (L-tt( ~r  
25-9/78-DE date(l the 16(-h J,-jriu,3ryjl979j regarding 

~~-t-jie 6ecen Lralisation of tI.1 r2  undemn-ntion ed e,-,ams 

-we 1, 	 of letters under 
to Circle 1( 	 1 e 
*Idch the sy.1_1.,- , jjDuS for (~,zyjj of ihe examinatiol 

the maximum mar)c-s for 
number o -  qU 	

m i'n imum required for e  -ich p,--Ipr!r -mj the cu;'lifYiW-j 
a pass in. th e  examinid.on 	also given aga..*n.,t 

eacl, o f 
---7- 

of 	m -ni.riium 
F1,1me of 	 'fying 

	

21- 	 :,YllaL'W Papers 	qua I i 
exam i n,--i t-1 	 re. 	

& 11 lax 	ma rks. e,  t c 

2 	 3 

E 	 for t 
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50 sCVST 
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tion f ox- Examin 
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C Iv S taf f za S 
sortei-,-S -in 
post'.)i Accniint-s 

f,3 a L ir) ~-i. or.  mi 
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2 	B.1-oad guj.Je1jj*,(.-~ f..,, i yj  r(~-, 	 shou ld 

	

-)rog _--amm 	
gard to :  how the e.-Ihminations b6 cond.uct-c--,,0 nr I 	e ,fl*lould be drawn up are indicate( ~ belo"J.— 

i) 	M11 1\1 0 U M C If,) C TJII-'-' '1:1.~ )(_]RAMME OP  THE  11XAM_UiAT10NJS: 
CircIe's etc.. aro aware tha 	'Cal'endar of Departmert al 
Examination- 	he, held -is drai,,n ~ up in advance as 
Ci rril Ja ted to all concerned in.'this'offlce 10,tter'No" 

- 	
programme for' ' 786 	-ie ,  25 	-DF.' j  cli 	1.7-10-1.9' 	't) 

1 y. bec:n~ drawn -up and 1979 ha­  a--rea( 	 C4  rCU].ated e  there 
s ,̀ ia-i ld be no e.1.1-fTiculty in this regard. The same may' 
C.gaill 'JD(-;.- c.ircuh.i Lpd to the Divisions etc: . under your 
(x) n Lro 3. j ,.3e~-~j. ( j c!r, three months ):)ejb ro ,  the holding,' 
c-f -each ex, 	 'ircular letter announcing ,mi ,,- tJ.on j  'a n 	c 
i - he dot--.-: time-table, syllabu8 ,  for -tile . examination t  a st da L 	 ii -0 f applications from amongst 
eligi)-_)le c- cind j.(T~Ite-3 ctce j  etc ot  may be.issued to all 

rnec 	-(-, -I copies to local . Unions. concc 	w i 

S17.1-- flil"IC 0 P n1J1;­­  TON  PAPERS  ETC.: 
S, frnu 1. t an eati s.). y with the .,announce-mEn-it of th'e,  holding 
n f the, 	1:-J-on with detailed time-:-table e tc 	a s 
SL ,-ted above j  ;.~ictlon shculd be ini -'- :Latcd 'to set -the 
CIU ('sti-Orl P,9PC-r.­,. For th.-i.s purpose, oroup 'A' Office 
of I-J10*2 rE, S.1.)t:3 ctJ.ve Arms of Service viz., Postal/fZms/ 
Telegraph 1'rqf.1.J_C `ngineering.'Divisiofis -etc.,, of - t1le 
S I-IME! C i 	n:F-  - '..ce/Divi siona 1 of fice 'ma Y. bb :  s el ected 
to set (T* qklcl`~L~on papers, O ffice).-s of the P&T 
Dir(-_,ctor-)  Ma,Y al so be in'a position to set the 
c e s tL o ri lu 	P1-1PC' 1-_,'3, 	It. is 'not neccs 'S arl' ~_hat questio ~ 

of 1.) oj-,I - I -, (-~ (--!I -in:Lcal'subj ~?c ~s. sho"Lild ,  be set by J)") e 

Suc ry c ." I officers. of .(-he same se. :  i - e 	~,h ].~apers,  may bei 
s e t by ol..hf-r (,-):0_- jcers' inc:ludii1g, thosd'of t1 -k,_­ - Dte. 

mahuscript of : ' tle cfuesit- ion papers are 
1-0 aY bC see",  by the moderator us t 1-11 ey 

-ir e 	 -dil-19 to -the ord(n. -S .3  y_l_ 1 a)_)u  S. 	Accol 
co n -1 -_;jJ.n (-, (I .1-y) WP's le 	No. 2 tte). 	C)/40/6q_sF)p.I--­  dated' 

e ('_J!3 n i s Ui at ~ miestio)!- papers' for 
T c.!Y ­ I-flin,~ Lions Will be - S6t bOt.h -in English 

1-- ) -1(2 bc-~nofit, of thC. calldid ,-:Ites. There m F.-.. y -0-1 (-1-1 ).,)o: 	 ed 	 pres§l. 	After P r.j. 111 	It Govc)-ij -i 
section)l 	thc p1_ - JJ11 - o"1 	I.- io n . papers are recc:!ived from tile 

they m,7v 	 ,,pne thriouah 't-j 
f zay,. b(-,!fore they are s(:mt to 

may 1)e ad, 
Cori 

by wh1J.(:,-h I -J)(, 	 of 
ol: Ule. 

w1 ­1r) orr,  

I r 	c d 	 * v ~ - 4/_ 
'bj a stj,iti 

	

-:11 	s a r (---- r e (i [u.i r e d 
~ -_r_--uc i-o f i  s -to 

c. f.t). e F, Clio 1-1 P a, p (-~.r S I 
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APPOINTM1,14T OF EX,44INERS rO R V_PL U AT ION 0 
T-K)OKS AID INTIMAPION OF Dir, IR 1\1,V-qES-

SUPERVISING  OFFIC13.RS: 

Befb re action is taken to desp.-itch the'.quest on' , '. 
papers to the centres4.'the required'n ul mb6r - 
ex,nm-in'ers to evaluate: the'answer books ~,may.; ,be':8 e ect 

Here ag,-an Grcup 'A'/ 
I 
 G.(Oup 1 11'.. of) 

1:j.cers , :.,b6lon'gi-; n.g ,tD: f  . ti~. 
~:o 7 -- 

the resj-  ective Arm[,' qf ,  Service ~ ,,Qx)~c;rdspec.t_Y. 
technical papers and officers of a3_1' 1 s­e"rVi- c­ es :?,  

'to be non-te-cl -ink al papers are 
-ry is ing: of f ice rs - a re t o b ie fu rn' ii3he& 1 W Supe. 

J~ AD names of exam.inccs'to whom the an we s ~ 0  

e ,ca 	r 	'6 to be_ sent for..evaluation. The 	mine s s 

selected may be froi-n. ~ the~~*neigl-il-)o ,uri.n'(ti.- cir :cle 
--m--rcuto 	 6rs:` districts or fnDm the'PO 	rate,':!, ,~ .*.The pap 

tile, of one unit are. to be Valued 'by 	s4m 0 
so that Ule' assessment of'comparative' ~ mbtit, Will. e* 
of L-he same. standard' . . - It is, however desirable'.^  
Lhat a Divisional OffLcer does not Value papers.. o.f'. : . 
candidates -appearing'from un 
jurisdiction. 

INSTRUCrI 
. 
ONS TO.OFFI C EP, S, WHO ARE :  SE LECTED, AS EXAMINE 

TO  E  NA,  U AT  t' ~  M StqjR  ED  OKSi - 

cers -wh ` ~`are ~:seiected.- : The Group At /qrw p 	6 f f i It. 1 . 
as exzamine ~-s t6 evalud te 'answer.' -bo61,%.s may 
inf011lled w6j.1 in -advdrido' thel names -,,of , ,'c0n,treS.`1f rom,;: ,  

'I re' 	 - ~ -Ul e whe~ re Ill e 	pei ~ie' answer. boo,,s,, 
' 
wl 

qu@1.ify!ng'minirTRim ~ - -or., eacl -paperj,: thp 1  at6i,`by ~` Which 

they sh_)uld' send tlle ~,"Valtied i an -swer,.bool-,S",~ ,~Ln 'd ' .RbsUlt ',  

shnetc 	 cle'....etc. i. to th e:  nominatedl,o* fficer o f " th e. Cir 

in this rdgardi, 

TM3ULATION OF pC. SU  IT S AND THEIR A.~ jTOU1\1C0v1ENT BY 
T -IS FIXING SUITABiX, DATFS, 'SAY-  WI-THIN T1 -1RrE,'-mbW "  I 

10 11S ,  OF  T 1 1E  H(J1*_,DJ'1,"rj  Or-  _3XAM-714AT 
,As ro(-*,n 'as valuea answcr booRs iare received,-.f r 

' 
-bm 

~Lhe,  examiners j.~~t-*i by '.th e hom.'al ated ,  0,  fn' :  icex :in ~ ;. tile - 

01 	y be 	bd -Circle Office, elch answer bo C ) -ila 
'h 	 tl-ie' marks -.~aWarded' -~ witIl dle Res ~llt Sle (-t to see, t.)at *  

L- allies with th~t enter'ed'in.- , ; tlle!Rosul -L- ~ 'S ,.Oet't 
in 	it 	* 	1 	1. 	 ).- 	. 	- .1  1. .:.,. ' 11 '", .. ~ _- 	. 0 

The i-ci a d< s a r e . the n to be tabuj ; ~,,'. Led"in.'. 	r ~ ribed the p es.c 
reg is -t(--,r 

­  
form-. Tllbse mayllbe 

, 
ch edc' .6d.'. tion 	 0 

a'-'d re-chedc 
. 
ed. ind then the,list-  of . qaalift'ed 

caiididates -dra 
. 
vin up for each ujj]Lt of. r 6 ctui t-m' e'ht 

S., M y pr6v'dlj­'thC;'re U-1.t *'..' A f 1--c-r proper d-ieck and-,ap 	 -a 

be arincunced'i 



V 

j.V)jq0RARj0M M-R V - i 	T 	 JOR PAYMENT OF 'Fr, tjj-,, ni. 
0' 	 EVIIIIJATIOIN OF SETTIH(", ()~JF.';Tl of P!OERS PND pop 

Aq I~ ;IIJI;R 	1_0 011'11 ~ 

A.fj-,er the announcement of the rcsuli:s Of 'the 

arium clie for :each examiner exynin,- ,Lion, the honor, 
mrly be- sanct -Joned in accordance with the rates 

torate vide letteiSj4o -* pr 	J)y tl Direc 
dated 2_6-~-1,972., No. .103/5/71-SPB , II 

I. dated 7-3-197 4 1 ' 
do -Led 31-7-4973 ~ No. 2o7/60/73 -STOO' 
and'No, 3-1/76-PA-CE/357 -dated 25'a-19770 

'S ETC. 
v:Lj-) A.TT',­'IDjjJG' TO  oUl'!.RIES REG;U~DING MAM, 

be dealt with in accordance with Tbose (jue-ries vD,l 
d in 	 37 to the P&T, th e' ru le s m n ta in e 

Manual *  Nol. TV (4th edition). 

-Ield Ror quite 
3 14 	s Qfl  e o j- Lh (_~ exjminatJ.c:n s are being I 

	

bu  s  e 	 able witli 'the Cird' es 
some Yearsi 	sy] . I_, 	f:.c., must be avail ,  

Iiovj(-2v(_,r j, 'to serve as a guide r  the syllabus'., 

	

-I 	-e"C 	ons are 

	

q.-V 	 of the 	aminati .0  r  ea 	
this letter. 

given in the XINEXURES I A' j  I B I 	C 	tD 
I ' 
and 'E' tD 

viou ~, 
Copies nf quostion 	 for the pre 	e;cam in ~ations and 

whicl) arn. aVailabIr,  'are also encics ed fo r info rmationo 

4 1 	In a case 11.lq- he G(neral Manager t  Telecom stores *  

C61cniti-ri, -Hie subordin;ite offices are loc ated at Calcutta/ 
a  g  r  - d the question Dellij- and B nalo e an 

p ,-..)p(-rs m ,-.-Iy be  se 	 calcutta and sent t I)y Lhe C,.M. Telecom stores t  

to the respe~Live offices and the answer']:ooks mgy be s . 
ent to 

am of- fi cer o f th P_ Dir(~c -brate b r evaluationg 

S. 	In -the case (.-,if Maintenance Organisations where the 
recruitmert~ and appoinu -nent of staff is cbne by the respective 

es will conduct the examination. terrilorial Circles, J-i.ich Circl 

6 1 	Nt a statio'n villcre -there- 
. 
are more Ulan one recruiting 

ai.thority for th_- saine cadre, say :For Clerks and TelCohone 
oper,itor,,j of Ahrcic~~rlob-jd Telepfie-he District and Ule G.M- ,felecan.- 

G.ijar,at Circle, tl lr y  11, Fy by. mutual agreemait CI)j1duct the 
.ex;)min,-ition Girrugh 1.1,(! (I:,.tj. TeleaDm.# Ahmedabad4 including 

	

is tn 	tj 	i ling d Sione D 	Ct 	-ju s avo c: .. s  of mitn ~ 

dupliczation of worl-, 

7. 	TI-p- receipt of Lhis letter may .Ly be ac)<nowked9(-_:.d-

Yours 'J aitl-rEully, 

,kr,-7,istant Diry--!clor (~eneral (DI'.1.) 

a &* 6/- 
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5 -9 	D E 	~D -ite-d, 	N D 	1h i- ,  1. 1000 l..? 	
9  7YQ  

Copy. : .foniarded in 

The o f f icer- in-Charge, ; . APS Re- c tr d s g  I(amptqe, 

The -DirecAD r (WSE) /Director (S)/Dir.ectol: (ST) 
D , 	A) 	P&T Dte. I-rector(Pi 

A RB )/ r  G (SpN) /AO (poST I)L" ACCOUNTS) 0 AD AD 

re c to'r 	(CP & IT() 	P&T Dte 	lJow Delhi.. 

- q  

J.L. Mehta. 
Assistant Director Gene i--al (D E, I*).. 
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~_.Shri Gourmani Nath 
21. 	 Tarit Kanti! Barua 

gill 
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1B PARTWNT OF 
OFFER OF TIE CHIEF POSTMASTER 

On g' !I t h~ , Dated Shili Memo No.. Staff/18-48/92 

t 	of 
Sub s..; 	Result of the SU limantaxy eXaminati0h ~,F~0,r, , PrOWO 101 

to;~ 	 cadv'% 	-P6j~tnian ~J-z ld 
p  '~roup IDI offidiaig and EDAS 

on 8.3 i 92-- 
an 	be u- ' 	'd ,.. 	-t~'& Stjppj,~man-. didatedb i  '' i: '~ The f ollowing c up ~ _ 	 s- 	EDAS ,~~o­the ' P 
	 and' tarY eXamination for promotion of Gro 	"0 .,  

cadvIe.-of - Postman held on 

ION AGARTAIA 
Group 'D 

None qualif ied ,  

on th  bU WAS 	 Is of  so  r)  W Y 
g  'j, Shri Prabir Achar Jae,' C 

Sachindra Deb BarmatM 	Agt"l 

WAS on Merit ger - d  Or  a ,  -Bbij Asis Kr. Dutt 	
t Fradip BheLttackar ~qq,.. 

)a b.  Nath 	_._':&gt4 Harilall 	
Agt 0c... Subodh cly', 

"Agt Bhushan Ch, Chal~na ,  

2, HjZ(:RAM3jV1SjQN. 

1 . 
k-f-yr—i- 	 1 . 	i 

Sb 	Ii. Vailiana 
ri - ST.  MR' 

21 *  It 	?.C.Thinf;aihnem,;1 , _ST W, 	'i; 

it 	Rochungnun iga ST 
Vanlalmawia' -ST ~ .--Mr 

it 
1 Shri H.La1r1nT,,_ 1.uanr:,a - S "T 
2., Lalfakzama ST -- . '.mxf, 
3. K.Zantffawia ST 

WAS  on-wilit 
Otq 4 V r ST "Mit, 

I  

1 0 	K 	 fj 0 

H.Laithiangh.lima, 

MANAGAR DIV1SION. 
411-1  

1, Shri jEaamani Sinha,. 
20 	Fal~dh&v, Re ang 

Makhan .  Lal Ntuna 

ST 	YL-,  

00 	t*DE 
ST 	-DP2 
sc 	PT 

:6 

A 

LF 'lap:  



tr - 0 

1+. ARUXAClWL__ DZUU N Q 
rouD ID I G 

LR/G. r D Sanwal 

DA 
Darjee Dak 	8T' XR/ED~3 V~n; I Shr i 	pa 

	

any information regarding dat 	~ .:'6 !~~te n 2lion- 
t 17 quon ajjt~ e dildbl ion al ualif ic at ions ete are is ub'sel 	ound incbrr- 

-C 	or ot her elc~ '-due- ,::tq wrong iJormation ~urr)ishad by - the..' and-ldht0s 
have'U. be 're.movdd Er'.06, be. .' -Aalect iis~ .'  fe as on S' tbe:re n ame 9 wil 

The approved candidatei'Will aV6 !,.t .0 	Q a prescribed 
shou, nt .  Ortialit '06 Oours6.-'-'..!6P* preappointmont training PT 	P~ po 

ld:be 	observed by the a ac 	p,01i 	 Yi` . 

Oner 6E 

c  PY o 

1-~ 5) A 1-1 DM in N.E billorig/b 6-~7 T he Supdt of POst " OffidOb 
Supdt p. S . D /G u~ ah at i/l ile b 8-9 The 

10) The Sr. Postmaster  11' 8hillong GP'. 	
t xmb4aglii/i ag ar a3~t ala/D h 	 zawl .11-14) The Postmaster?'_ 

Spare. 	 Xr- 
A 

-For Chief E`6stmaster;2~ _0  go N oE .X ir c 

Ghosq/ .  

j 



I 
DBPATITMENT OF POSTS' INDIA 

OFFICE OF THY_­CHIEF POSTMASTER GENERAt.N$E. CIRtL~'.. ,.SlIILLC)NG.—.793001, 

.Memo No.'8taff/ 18-51/0 	Dated Shillon*: 'g.'the 19'15.93. 

S,ub 	Result'.of e.xamination fo'r recruitment/ promption'to 'the cadre of 
'Postman'.held.on 4.4-930l 

candidates have 4~ 1' 'fled' ,  in.tho' above e amination The' iol''lowing . 
T  

. 
heir names ar e . .t h ok in ~ orde'r of sonlority and.. merit -, in either cazes#. 

(1). DHARMAMAGAR DIVISIM ,  

GROUP - ID? 

None appeared. 

GTH bV. SERVICEli:_` tbA_..-ON * ­TH2...bAS.I§. OF# :..L.E1q 

W . 	 None qualified ,  

q 

H 

N  - 0 MERIT. 
, 

Name- . 	 .,~~qjn 	y. Rb 11 No 

(1), Shri Jibananda Bhattacharied 0a. -  D~R/1 ~/93 - 

Vacancies remaining unfilled , = 2) 

(2) 	'AGARTALA 

7~ : iGRDUP.' ~f D 

None 	alliied.- 

(b)a 	ON TIIE LENGTH,OF §.kf UVqE 

S'h3~ j .  Swapan K 	Nath 

Samar Satia Aqt- 10'. 

3 	Aghoz C 	Deb 	01, -hi 	na Aqti-i 8 

\r 	e-  y. 	 Aqt"'17 (I). -  Shri" Dilip.,K 	 ~ 2.0c. 

(2),'Smt. Bulbul Choudhdry 	05 Agt-33 

(Vacancies remai6ln~ * .  Unlflfa'd 

(3) gq-1ALAYA 'DIVI~ 'ION 

Ca 	 GROUP, 	D! 

None 	qual if ied 



........ .. 2 

IS OF LENG ni OF SERVICE.. THE 'OAS 

SC.. 	-SH-2/95. 
Shri 8inay 1~umar Barman 

'H- :1 4/93 
Smt.. Palniang Manner 

01- 	 SH- 3/9":  
Shri Gobinda ,Ch. K'u n d u 

' : E 

NIL tw, 

Vacanc'ies remaining unfilled 

NAGALAND DIVISION 

G11O P D" * , ­~ In 

None qualified 

S OF LENGTH OF 
(b)o ,RA ON THE OAS I 

OC 
Shri R.L. R0uth,ji.'. ­ ,`..`.1 ,  

EDAS, 	RE 
'' . .."OC 	0-8 

Shri -Shaji ~umar 	N- 
0-15 

(2), 	(,,.C. Barua h 
6 A " 

B. Pholon 

ining unfilled Vacancies rema 

ION 

D 	 q 
(a 

OC 
S  i Mripati Ranjin'Dey hr 

sr. 
LENGTH 05'.. EDAS ON TH.E.. B.A.S.IS.-C.F. (b) 	-M I 

O'D 	AR 5) Shri Sishu Ram S a ,ik ia 

ST Chakma Mano Ranian 

EDA ON fJERIT 

1,1ono qualified- 

unflUed = 11 ) vacanc ies rema ining 

C 01 It. P~ qn 



4b 

N~l IJ-09 

NH/ IP-03 

(6). IUNIP~M DIVISION. 

GROUP fD' 

None qualified. 

EDAS ON THE BASIS OF LENGM OF SERVICE, 

Shr Md, Jamiruddin 	 OC 

Moirangthem Ibomcha Sinnh 	Oc 

(3),s 	Md. St-ibir Ali.. 	 Oc 

E-DAS ON ivIERIT 

 Shri J',sh, 	Irabat. Singh OC t\4 u, / TIP-18 

 tAoirangthem Priyo Kumar Singh OC NE/IP--19 

 L. Lethkhasha ST NT;i/'T.P.-04 

 Thenomeijam Mo.ni Singh Oc NE/IF-02 

(5),, IN, Kripananda Singh 

(6). Mutui-ii Kala 	Sin ~jh U." ' , E/ 11 P-i Y 

Vacancies remaing unfilled 7-  

If any inforMI'l -tion regarding (late of birth .. nationalfty,, 
educational qualifications etc. are subsequently 

* 

 ;'ound ~ ---n corre. ,  
L. due to wrong infori:iation f ,.irnisfied by the candidates or other 

reasons that can affect e.'llicl ibl-lity, +hel.j:- names wil' 11'able 
to be remoVed from the select llist,, 

The approved candidates will h -.ve to undergo 
course of pre-a ~ -)f)o -.1.ntment training, 	 -.),--ma I I L 
should be duly observcd by the each appoin - Ling authority,. 

L M ung a 	t 
s &1:~ As.-;tt. Postmastor GenerL-1- 

Copy to : -  
1-5 All 

6 	The 
7 	1 

1 ' ' 
h e,  

8 	lie 

	

9-17) 	('k-1-1 

	

18-25), 	S r), ,  

Director of Postal oervices ., in N-E ,  C`xcle, 
Sr,, Supdt ~ of Po ~--, Shillong, 
':7, 1 	-'c. of ~ 'Os 	Dhan-flanagar'. J I nd 
(I Sr. Postmaster., Shillong GPO, 
Pos) -tmasters in N.E., 

re. 

.' 	-, . 	 r-, ( ". , , , '". 
	I 	I , I - , 

for ~ -,liie-C 1)ostmas1 -.6:!: ' -Jerbri a'; 
onqi 



RTMENT OF Po~ 
QHI EF POSTA4AS 	TS 

T 

, 

ER 

 , 

GEN 

 , 
ERAL:ri-~ E-iZIRCLF---SUILLONG.- ~ . 1100  4/94. 
:d ~.Shillonq, the 21-4-94 

On POr recruitrhent t hO ;  c .adre -' of.'' Postmen', held on 	/PtOmOtio ~n to '27-2-94. 
The 

	

canc 	h~v6 'qualified i 
. 

s  

oc—, qj 
the. above cc—'51 	 ordei~ O`f'senlority. ~ nd meri - 

jh 

AgMTALA .  _$LON 
R  u ID 1  

None quaii.f.ied. 
(2) EDA  oN. tg.M§ is ICE  

Name 
—Oq%u—r 	Lj L , _No a Shri'Sidh-4- -Chakiabo'rty b Shri Alanilic Ch. 9 OC - - c  Smti Atati, Rani -Dat 	 Agt-~,33 

P19t-52 .15C (3) 

ja ~ , Shri K' rishnasish Goswa m j~ -. 

	

Shri Sukhe'n Cho'., 	 0c, 	-A Ku.~ i - 	 gt-~170, 
—136--  9t ,  

' 
"ME(jALAY 2-  

7-7' GrOuu-!DJ,  
c ,  Md; k -OC  

L 
Shri Ta.rini Xanta-R 
-c-  b 

	

	 -SH-5 T 
a 	5mt 1 1-18 t a' n Kt.. -Yaday. lb Smti Lol ibpn Marban-lang 	 SH,40 c. Shri Pradip: 	 SH 

	

Sp;t,ma 	 —31 d 	P 	 oc 

	

etdih6hd *Mas' 	... , 	s -..~ H : 50 oar 	ST"- e Shri Arabin.cia'DeNl OC 	$H-27 
SMti Alaythreand a Khyll'ep 	ST SH~-30 .,  (3) 

p 

No' np a' POaied. 
(2) 

A~41-.OF'LENGTH 0 

a 
Shri Go' ~aku b Shri 	 ~m Naga. 	ST I. arimAl'Singh'. c Shri L. T" 	 00 

	

p1hal inVh 	OC 	IP-28 d "Shri 	 1p
~ 08 e 

	

Shi~ j Mai~66 a ,'Va ,~p ai 	 IP-33 f 	 t 	 S I 	IP .16 01 -Sha, 	K -S T 

Contd., 



ND DIVISION (4) 
ID'  !~Lqu2__ 

ST 	KHM-1 
Shri Mo Angami ST 	KHM-0~- Cc- 

T ~311ri K. Angami 
BASI 	- LENGTH OF SERVICE 

(2) 
Oc* 	KIIM-49 

(a 	Shri- ,a-M!'Salim ~T- 	kHM-53 
(b 	Mrs 

(3) KRA-21 
. fl Shri S-B- Singh, ST 	KHM—*17 
b 	Shr i y K . Myar :~ or, 	KHM'25 c 	

Shr i j.P 
. 	

lahato sc 	KHM- 26 
d 	3h ~ i C. JUnar ) 	 iengalianglia Khr 

ST' 	KW-20 
( e ) smtl Ch. 

(5) 	 D I;IARMANAGAR DIVISION 

D 

Non,6 qualified 
AS I 	LE 	OF. SERVICE B 	S 

DNR/EDS4/94 
Shri Birendra"ki. D as SC 	DNWEDS-7/94 

b 	Shri paresh . Cho' -Das .  
 OC 	DNR/ f -DM-82/94' 

Shri'Amalehdu Dob /E 	—16/94 OC 	DNR. 	DM 
b 	Shri Sur).ki v  Kr. Sa rma 

Z 	~~ON' 
(6) 

None qua I if Je d' 

(2) 	SEN,10111  TY,  

u' None q a 	;~-e 

(3) 	A~T 

None qualified'_: 

-HAL DI~g.;~1-2,N (7) 	AiRJNAc 

None qua 1 if ie,d 
SAS ~S'OF 	Of—  ~-En -9 	- ~Ki (2) E- D ON 	. ..... OC. 	AW.ED-27 

(a 	Shri P 
, rem -pd 	s.harMa 

"Kalita $ushil. Ch , .. (b~ Shri 
OC 	puVED-31 

contd ....... P/3. 



3 

(3) D 0!T MERIT 

.i Shr - Suren Bora , 	 -OC 	AR/ED-12 
b Shr'i Bijoy Kr. Satkar 	OC 	WED-~14 

t Ch'. Maran 

	

~ c Shri,Jaga 	 ST 	iWED-17 

The naM6s o' the following qualified candidates may 
be kr~pt in the i~ Aij ting list for absorbtion fh' the' next available 
%/zcanci(.~s in postman cadre. This -waiting list I's, valid upto the 
hold 

, 
in.-- of the next -postm'an examInation. -Thereafter this list 

VIM -.x -, ire automa tic ally. 

	

.0ommu- R611 No., 	Division Name 
t 

	

h r i Ra n 	 OG 	Agt-~~5 ,& 	A*ar~ ala 91 j if Kr. Deb 	 9 

	

-2t, 	 OC 	A -120 2--,(- Shri. !?, an Kr. Nath 	 gt 
' 
, I 	-Do- 	9- 
'134 	-~Do ~. 

	

Smti Dipali Rani Chak-raborty OC 	Agt- 
.5hr _1  Siba Prasad B .howmik 	St 	Agt-16'1 1~7 	-Do- 

5'. Shri Karmo Sahtun. 	 ST 	SH-i5 - 	M6ghalaya. 
6: S T.,  it i 7"  e r i n a I a ' IK' ha' r 

' 
syndon 	ST 	SH-2B 	-Do- 

7. Shri 'jh. Thomas Maring 	ST 	'11.1-09. 	.114anipu'r 

If.ahy 
* 
inf.ormation.reoarding date of birth, caste, 

nationality, 6ducational:0alifications etc. are'subsequently 

	

. CII 	 P 
found inc orr ~?c t ~ due,,. to ,,wrong ~ .-  Inf ormat ion fur"nishe.d by: ~thg' .- ...: 

--,,- the ir condidates or: other ,. reasons th ~ t,-cin-:affect e', 
' 
ligibility'- ~ ' 

will liab e ,.tobe ;! removeO ..fpom,.the seleqi. list' names 

The pppr9v9O capdidate5. ~,will.,ha(ve.;,to - undergo!.a , . 
pre.scribe 

, d 
course: -of..,pre-appol,ntmo.nt..-f 6r6Pli jties..:-sho.uld .: be - duly, 

ohson~ved.byjho-each ~ ppointing ,,,atithor,~ty'~ .- .. ~ ,.,., 	 M 

Sd/- 
N. Chowdhury 

­As':5tt ,.`P6stm~ ster'Ge nbi6l(S) 

Qqpy ~ to: 

Iiil: Director ,  of Po ~'tal ~qrv ,Ices in N.E,.Gircle. 
The -Sr...,- ~POt. 6f...- P.O,s, : t.ShiIIon9. 
he.Supdt. of P,Os -  Dharm6n ~ g'ar 

.'T  e ,  $ijpd.t P - S - D -Th 	 Gu'wa h a t i/. 
5) The Sr Pos tma s t er Shillong GiP'~ Q. 
6~ All Pottmasters in N.E. , Circle. 
7 Spare 

t r General, For -Chief i Po!~ m t **'a stfe~r 
N.E. Circl-6,,,Shillong. 



I~T,-04 

MR-27 

Sill-24 
St 1- 25 
Sjj-42, 
S11-2-1 
SI-1-45 
SH-46 

DI-111 

DII /- -,D~J-40/95 II, - I 

1-  ..2/ con""d 

DEPARITIENT OF IDOST 	 -,ng 
E. Circle., :ahillc 

~'Qs 
tma s-t-,cr Got er8lp 

of 	 -Lhe 7-8--Ig r)5 .. 
D-Ld Shillong, 

st'~ f f 	9.19 5 
	

tion to the ent/VromO 
of 

exam-ination for recruitin 
T)os 	I -Io ld on  11-6-199 5 & 

cadre of 
4-1 1 ' -~ hoVO 

owln(i c-,IndjAates have qu@lif i0c' in ori-tv @nd The,  foll- 	 hown in ol-der of seni 
a -Lion . Tileir names c31 0  s 

exa:-An 	 SOS merit in either c ,  

1. J~R:JNA'0111A.L.  7 

GI-),0 J.P 	DI un itv 0m,  
NNI.a.m.e S. 	 OC; 

~!jxandda Ch 

E.D. 01---.3-GIALS 

rma 	 0(3 
r 

i.-.i r 

	

2. 	In0ra D 0 

2. 	D.11J.ISJON, 

	

Gjji')!JP 	-D' 

ST 
r 

	

Sj)r3. Dllian,' 	Limbu 	 S T Z,  
-i K 

	

2. 	
Sri. Cj jan(jr, I'r 

LS 

shri 
'W)Yliana 

"-G ZOS 

3. 	Mj-.Cjjj, ,j ,A\IA DIV.13110N. 

GROUP. . 	D' 

aI if 'cc' None (1u ,  

E.D. Or- Fj~~IALG 
. 

ST, 
ma"A 	P-% !n 

q r o Pe . 
Oc 

26 
3 . ')  -L i f"j'a n (I i r a 	home OC; 

3. s" Itl Showl(le Da S ST 
4 sri Binestor 	Irriem C:I r i 111 5  J-j a n 	sidleln KI, ST 

ST 5. 
6.. 

,,-ti jidal-~.nncShabonq 

4. 	C-j 
P.1 V 

j ono  quali 	ied 

O*C 
sr! GOSW,"A 

01 
 

S r i 
Sri 

nana Oc 

 

no 1 

,, ~R/ D- 

A 

Aj ~.IL-D:-26 - 



2 

AQAjTALA jj1QS,IGN 

GilOJP 	IDI 
S11I.J. Shihabra:a Roir 0c; 

Sc 
E.D. OFFICIALS 

,:)hri ",run ­.umar Das Sc 

tAAN.I.PU)1.  pIyISI ~)N 

PTQJ P'D' 

' ,,'one qualified 

3.,':! ~,.dan 	Singha cc 
Shri W.IbQbi 	Sinah Oc 
Shri Md. nNaluddin cc 

~1!_Ijilbur Rahman Oc 
Shri Sur"a Prasad Sharma DC 
Shri M.S.Wilson ST 
' 	-) 'i anajit 	S:*,1 jjgjj OB111 
Ti r i P,. Athui KabUi ST 

7 	NAGALAND D1V1S:I',)N ........... 
I.D. t 

E...D.. 	PF17 1~;IALS 

I . 
2. 

I . 

1 . 0  

2 . 

 
 
 

0 . 

OWN 

AGT 
AGT-0~ 

n 	 V 

AGT-8 

,D/0-11 
RIP-38 
EDIIP-06 
H'/ ~P-13 
E D,/.!-')- A 2 
QUM 
ED/IP-66 
!3Dj/I_-)-67 

I . 	5hri Phanidl);ir N(-)pg 	 (1) c 	I] IM-75 
2. 	 L.Nilkumar Singha 	 0c 

Since both the above two candidates are film ARS and the 
v qcant,  nosts of Postmen in Nagaland Divisjoy the under mentione$ 
two candiOates.hhve been kept in - the Penal flit, Their services 
na v  be utilised - till reversion of the two V.S succes.,sful. candi-
dates, T~ 0, ~ mhv V absorbed7in future vacancies All. bKore 
holding of next exam, otherwige:their names shall to treated as 
deleted as soon as nuxt exam.is  declared. 

I. Shri K.G.John- 	oc 	1~,] IM- 43 
2, Sri. A.1 1 ~indit 	0C 	UA-18 

If arn; information re ~,,,ardj,ng date of birtb,caste;natianalit~ 

educational qualifications etv are subsequent1v found incorrect 
'Oue to wrong informKian furnished - bv the candirlates or other 
reasons Wnt can affect eligibilitvj -  their names,will liable to 
be remove(_. from -Iho 	jis-L. 

The.approped can0ciates will have to undergo, prescrikid 
course of lyAwfointment formalities should be dulv observed bv 
each ap;)A-it.nc-i authoritv. 

Z' 

'NANDI MAJUP,111%1-)~ ) 
Asstt-PoStmcster General Q 
N. E.Circle, Shillong-793 001. 



4d~ 	 11A I 

DEMMOT OF POST 

i 	
Shillong- 

OffAce of tho 	POStmcl S ter 

Dt:,Sjj~'Jjon ~,the 4-~.7-4996' Memo Nloj Staff ./18-62/06 
'0 

	

', f or 	r\jjtr~e'tit/&b ~n 194 	
'K 

e*sult of 
an. held ~o r0i 	

4,9 S iab3 	 exa.minatiotl 	 66' c'adre of.  Pos tM the- -  
0\- 

andid 	qualified, 
. 

The foll.owi.ng, q, 	ates 
e 	orders -  of'...se 

above examinationg Their' n mes .ai 
lijorit-k- and merit in either-cases. 

Commu 
31 No. 	N-Imes n 

MIZ RA 	N 	 y 
Gp ',UP IDI- 	 r-"J. X 

2, ST ar 	 4 	4 ,;. ST mi Iliana 2 	:'~.La'lh ng 	 ' 03"" 
3 	 Th-a-hhlira 	 ST 

~4  

r 'E.Le 

t1mawia.. 
M. 

Sri, 
2 o 	Zal.iana:. 

V 	f-'Ja 	awma,  
ST .  chhuanm~wia 4. 	Jo 

?MD 	 4 !A AR LN 

qUallf.ied"~ "* No.6e 

E  'OFFI . ,D. 	-1ALS 

OC 	Ak -.5,ci 1/iishna Jaiswa 

AGARTALA DIVI5.ICN 
c,RouP ID 

10 	Sri Cengindra Mara . l( 

E -.D. OFF 
!Oct 	AG: 

is 	Sri Sushamo— Dhattache,r)'.ee 	 . . , "V..' ' "! I.. ~ . I 	. . 	, I. 	. 

	

A T 	15.;' — Sarka 	 ~oc 	-A T 
-2. 	Ratan Deb . 	. t 	 '* '* . . 

	'j  i 
Ratan Sen 	 0. BC 

4.- 	S -p-mbhu:'Ghosh 

MEGHALIk"A DIV1S10N  
GlrJUP 

alified NonO ~-du 
C4  

W": 
 

3 

J1 



.-
M  

M wt; u m 
4x 

2 

OF 

—14 
,j 	 ra n 

I 	11~atland.. Kilong 2. 	 ongbrl- 1; :. 
3. !do a arpna Smt. j)oc- 	r 4 

JAGA~ P~V DBAMIR,  
5. 

GRI()ijp ID I  

.
_,,!one qua if ied 

qj:y~31ALS 
DNjVE~M_41/q6 

.1,~ 9 'Shri P.j.malendu Kar Ptirka--astha 
	QC 	 /EDM-2 	6" 

Simautini C;hal,,rabort , " 	 ~NR/laW-36/96,  Smt- 	 ttachorjed. 
Shri 13ijan !~' 'r 	Dha .:X  

r 	­~~53 96 
I pi 	In p au~ Pr 
ti llariWa- Debnath 

A. 

t ion reg ,-,lrding -date 
of birth~~aslej 

wbsej an.: informO 	 are E, 	,~entiv 
ducational ClUalifications etc. 

nationalit., e 	 0  rm ,?, t i o n f U t n 15 	he 
inf 	 the.ir ec t. due to wronq 	 'i q ibll -.'Lt ,,  found ihcoit 	 th, ~t can affect 

'or-16ther re ~ sons 	 ~ ist. 
candj~.ates .. . - 	 lect d ~-Erom the se 
n ames w ill ~ be remove d6rcio a ay  

The ap-)roved can ~V.atp..S, will h 
q  to un ~ 

`ht! fb 
. 
il~a I it je s  61

-1-0 61\6 be .  Utr 

c ribed"o f  -'-re-,3p9O n qe pres Ojntin(. ~ U 
observed b-- eabh app 

.0 
1K 	andi ~.~a j umd a r) 

(.4neral 

N,;: -.6 

r,  0 	too, 
N.F Circle- 1. All DPSp 

-O.os .  Shillong@' 
2,, The. 5r , 5 ~ 1 )clt* of  

o f 13.Os in 
3 0' A:1 SuPdt 

p SD 	1 c har', 
4. Th~ Sllt.-)dt , 	p 

T)  5 j,  
tl-nf sters in N..E.rircle,,., Al I P POS .1  

 

Po stmn str;,, ~ Gener 
f oy, 



I 

Un~dj pvol ~ej~qgL 

DEPARTM M-T Or-, POST : INDIA- stmaster-General#N.E.Gircleg Shillong-793001. 
Office of the Chief PO 

Memo.No.Staff/18-65/97 	Dated Shillongo the 12-9-97* 

Sub:- 	Result Of examination for recruitment/ V. 
omot.ton, 

to the cadre of Postman hold on 17-8-9 

The following candidates have qualified in the above 
examination. Their names are shown in orders of seniority and 

merit In either cases- 

mmu- 1 KZTI—N60 
Names 	 to, +V 

Megh ilaya  Dlyn-- 
Gro-up  I D 

Nil 
E. D. 

OC SH-24 .  
10 Sri Dinesh Singh OC SH-3 
2. Sashanka Sekhar Das 

LqaS~tala ~D-~ 
Gro2R_LDI 

Nil 
E.D. 

OC AGT-50 
10 Sri Subrata Dey 

Arunacha 	Pradesh  Dim. 

Nil 
E.Do 

Nil 

Nagaland  210-- 
SG KHM-39 

 Sri Dhananjoy Mandal OBC KHM-4!51  
 Md.Feroz Alam 

m an -u-r-  -D  An—,  
C !K~D 

No candidate appeared. 

E.D. 
OC IP-64 

Md.Mufljuddin OBG IP-40 

	

2. 	Ayekpam Dina Meetel ,  
Mizoram D _____.,Lv_n. 

Nil 
E.D. 

ST 	R-28 

	

1, 	Larinawma 

--2 1 . 	~ .. 1-;1 

 

  



-2- 

"if ,  any Information regarding date of birth, vaste. 
nationality, educational qualifications, etc., are subse4uertl I 

~ 'j Y 

found incorrect due to wrong information furnished by-th6 candi-
dates or other reasons that can effect eligibility their names 
will be iomoved from the select listi 

The approved candidates will have to undergo!a Orescribed 
of pre-appointment formalities should be duly observed 	each 
appointin( VVID'~ 	 authority. 

Sd/- 

(P.K.Nandi MajUmaar) 
Asstt. Postmaster-Genera ~l (S) 

N. E. Circle, Shillong, $ 

Copy to: -  

1. 	All D.P.S. in N.E.Gircle. 
2, 	1 -he Sr.Supdt. of P.0s., Shillong. 
3. 	All Supdt. of P.Os-, in N.E.Circle. 
4e 	The Supdt. PSD , Silchar. 

Ihe St.P.M., S~ illong,GPO. 
All Postmasters in N.E.Circle. 
The P and T Administrative Coll 
C/o 56 APO 
Spares. 

for Chi~f Postmaste General, 
N. E. Circle,, ,Shillong. 

6 



INDIA 
OFFICE OFTHE C1111T POSTMASTER GENERAL ME CIRCLE, SHILLONG 

A 

i  %rA-A 

No. Staff/ I H-3/76/Rlg/Co rr. 	Dated at Shillong the 28' h  MRY'1999 

b:- 	Result of the E ximination fOr h-oniotion/recruitinent to tho Cadre of Postinmi hold 

On 17"' Jan'1999. 

The following cmidwa(cs have qualified in die above examination. Their nameg are 
,,own in orderg of seniority it,  else of DePartnicntal/Scniority quota Mid in order of Merit for the 

other E.Ds MEGIIALAYA DIVISION 

Group "D" 	 None qualified. 

1-1). ( On Merit) 

Sinti. Monlai Kharshyandam - 	(ST) 	- Roll No. SH-45. 

AGAKrALA DIVISION 

Group "D" 

E-B. (On WHO 

Sri Katnal Rn. Chakrabatly 
Sri Miliir Chowdliuri 

None qualified. 

(OC) 	Roll No. AGT-37i98. 
(013C) Roll No. AGT-38/98 . I 

 
 
 

DIIAIUWANAGAR DIVISION 

Group "D) 	 None qualified. 

E.D.(On Merit) 

Sint. Namita Rani Dufla 	 (0c) 
Sri Bijit Mitra 	 (0c) 
Sri Dilip Kr. Deb Nadi 	 (0c) 

Roll No. DNR/LDM-.6/98 
Roll No. DNR/EDM-10/98. 
RoU No. DNR/EDM-.38/98 



2. 

MIZORAM  DIVISION 

Group "D" 	Noll quilifled. 

1.7- D. 	(Oil Mail) 

ST 

 
Sri 

, 
it. M.S. Dawngkimi 

Sri K. Lalthingliama s,r 

 Sint. K.L. Biakthanpuii ST 

ARUNACHAL 	DIVISION 

Group 	Nil. 

E.1). Scniority - Nil 

E.D. 	Oil Meril) 

 Sri Sanjay Pandit OBC 

 Sti Atminand Ram Sc 

 Sri Pa'dim Pd. Sharrvia Oc 

 Sri Narcsli Kr. Sharma, Oc 
Sri K.B. Clietti (8372255 -W'Scl)) 013C 

Roll No. MR-07 
Roll No. MR-23. 
Roll Ng. MR-25. 

Rollo No. ARED-39/98. 
Roll No.ARED-38/98 

-D-17/98 Roll No ARE 
Roll No. ARED-25/98 
Rofl No. Aj~ED-67 

A-01/APSI )ro. 

MANIPUR DIYISION 

Depti. 	Noll qualified. 

(Oil mclit) 

I 	S. lbollichaSiligh 	 OBC 

Md. Ajimudill 	 Oc 
Kh. Dingam Alial 	 ST 
N. prenicliand Singli 	 Sc .  

Roll No. ED/IP-20(P) 
Roll No. ED/IP-13(P) 
Roll No. ED/IP-38(P) 
Roll No. EDAP-06 



7 

NAGA,LANQ DIVISION 

Groizi) 

Sint. Nikun.ja Bora 	 OC Roll No. KIIM-06 

E.D. oil Seniority 	Non qualific. 

(Oil MCI-H) 

Sri B.C. Sahini 	 013C 	Roll No. KII-87 
9372967-1).Sci). 

Sri Dilip Kr. Singh 	 OC 	 Roll No. KII-37 Sri Akang Tozill ig 	 'S-J ~ 	

Roll No. KJ-1-08. 

If'auY in-l -ormation regardimt,  (late otbit-di,cast, nafionality, educational 
qualification etc. arc subsequently foll il(I incorrect due to wrong information furnished by 
dle callditlics or other reasons dial call effect eligibility, flicir name will be removed from the select li s t .  

The approved candi.daics %v i ll have to under go a prescribed course of 
training and other pre-appointinclit jol-l" ,"lilics ,911ould be duly observed by each appointing authority 

tt-f~~'~Q 	I /(N —anjan Das ) 
Assit, Director (Staff 

For Chief Postmaster Gencl-al 

SWIlong.Copy  to-- N.E. Circle, Shillong 

 All D.P..~ . in ME'. cit-cl e . 
 The 	of Po's Shillong, 
 
 

"'lie  ~Supdt. ()f PO's Dharmanagar. 
The Sul)(11. 	Silchar. 

 IIICSL Postmaster Shillong-CIP0 
 All POstf)"sters in N.1 71. Cit-cic 

ArClAiie­ffostnjas~ter F 	 6c'licral 
N.E. Circle, Shillong 
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V 

0~ 
From 	Shri. R o K e Talilkdar, Ad%i6C2tG O  

`;owphti High Court, 

Mro S.S, ,rnqnf., 
Chriir Pn-;tma.qtmr Goner2l o  
N,,E.L'ir0n j  ~)hillong-793001* 

Suj : 41A 763,19?— Shri T.J.Singh & Ors 
—Vs- 

Uninn of India It Orse 

Sir, 

A~3 Instructed by my clientsp I have the honour to send 
hiqrPwj th 	4 '4 copy of the order dt.'17-8-99 passed in the above 
c a sso by finn'ble Cnntral Administrative Tri.bun2l #  Guwahati for 
favour o our information and nece§sary actkone 

Yours faithfully, 
00,  , 

0-1 

Enclo i AS `.~ t;?tad above. 
	(O.K.Tal6kd2r) 

Advocate 

Copy Forwarded In for  favour of information and ftecessary 
action to Shri Lalhluna t 	I 'k 

I 

Director or Postal 56r'vicos t  
Manipur o  Imphal —795001, 

M 

(B.K.Talukdar) 
Advocate. 

1.)  



GI 

1) KONWYNI EN'FOF POSTS 

~0; -OFFICE OFTI IE' CIIIHi'POSTMASTER GENERAL, N.E,. CI RCLE, SHILLONGY. 

NO.0A VVIIJ 1 8--62/9S(C()N) , 	 Dtd.at Shillong,the 15.11.99. 

III 1)(11-silance (11' the Holl'ble Central Administrative Tribunal, Gtlwallati 
Ilench Order dated 17.8.99, ill O.A.N0.243/99, tile representations submited by Shri T.J. 

Sillgh, Sint. Salliolilli Devi, Nfil, Tahir Ali, Shri N. NI'lahesh Singh and Md. Abdul Gallor, 
tile calldidates if) tile examillatioll For Promotion to Postmall Cadre held oil 17.1.99 were 
examilled if] reference to tile relevant records. After the examillatioll MW (Ille. dcliberiltion 
oll  II I(., i sslies ra i s p ( j I)y tlj( ~ sv 	 I aill directed to State ;~iat there three main 

issues raised bv these cnlldidat(~s i l l tileir I-epl-eselltations its given below 

(a) 	I'llat thcre was all allonlaly ill declaring the vacancy position for said 
FuillinMioll hy the Manipur Division. 

(1)) 	That Ili(,  surplus qualified ED candidates of Manipur Division maY be 
-Cie. asol-bud ill other Divisions ill tile Ch 

(C) 	Thal 1114. i ln plein entition of tile result declared should be witbbeld till I 
revoliciliatioll of tile actual Vacancy position Ili Manipur Division. 

2. 	Tile observatimis, oil the issues raised bY tile candidates are given below at 

Surintaill 

0) 	N1,,knipur Division ill their letter No.13-10TA-DR/98 dated 2.9.98 Inti- 
mated the C.ircle Office that there were total four vacancies ill tile 
Cadre of Ilostiliall ill that division. The break-111) of tile vacallcy was 

intillia(ed as below :- 
Otitsider 	- 	ST = I 

013C= 1 

I )v pa rtme ntal - 	SC = I 
. UR = I 

'Fhe vacaiwy sholvii as OW, ( oil t.s i (j er q uo t a  ) was treated as 1JR 'so as to adhere to tile 

principle of limiting reser"n1ioll 10 tile Illaxillillill of 50 1/o of total vacancy. Shice no 

calldidate (Iludilwd for depart nwill A (111oti agaillst. above nientiont'd hvo vacancies. tile 

Vacancies In tile Said quota were ,lei-gv( j ~yjtll tile outsider quota. Accord 
, 
111913' tile result 

was declared by selecting oil murit to the vacancies as Per 
tile Communities givell below : -  

SC 	- 	I 

ST 	- 
2 

to OtIS I (l er  (Illou due to noll-quallrying or 
departmeld-11 (WON if -lip of tile toinatic procedill -C so as  t o  '.1void 11011 filling 

d (j) , 	bvil 11 caildidates is :m an a t1l 	I : 	 - v st of the EDAs to ITIlich c"(11  
-h a S(cp also Serves tile filtere -Car. Sm 	

for fillinly-UP Of allic *,, a i t  till ti le  ,eIt j,eill 
t i oll i s ts  I )j ,l o1 q, ) Aflio necd llot have to 

me r ~'-p'n'sce I'l, ." * 	2 	 -c is Io alloilla I N,  i ll declaring file 
t-Y, 	4111clita 	-.1calivics. In viciv of,  this, ther 

OUP"(11 depal 



V4  lev* fruvpt, 

lit 

	

iioll 	the vvilltillaiioll for pronlotioll tO 	ostillall CI(Iry 
and C011se(IlIc! 

"Icalic),  POSi 	 lep , 	 - quota :V6 	 artIllellial  a ,, (I oll t si(let 
:M"'Mcies by Illurkl ing 

"I'llinly-Up Of tile I 
selecting candidates fill Illurit. 

is Coll(. i ll  I)epartment or posN NotiF 

	

(ii) 	)\S per thc hisil-Ildio 	 '11C , 	es of Postlivill 

r 	 dated (10.07.8 1), tile 1111(illed N 	'luld 	
tes of 

-phls qual No.44 31 	 sul 	ified Calldidl 
c1ldre of a division may be 

filled 111) by 	 rit 
+~iolls ill tile Regioll oil tile basis of 

a common regiom-11 tile 

Circle there aro ~ two Regions, i.e. 

list.. Ill the North-Eastelli I oStill is - 
iolls ill tile 

I 
States  of Manipur, 

s i s ti, i g or (iii , 	 I - I)Nl('-'.s P(TifIll Coll 
, 	­-PNIUS Rcgioll C()"S'Stlllg of divisions ill i and Nagalaild aliti C ripura. ljowever, 

stt t, or ,\rmvlcIIaI Pradesh, 
Nleglialava and 

~'e s from 	er divisiolls 
has 

tile j)l - oN -i s i o jI of'recruitilig SUIT11's candid -W " fl'olll oth 	 !ed 
to ill this Circle carlier (file, to tile pelceli,  

riot been resolted 
be faced bv tile candidates of 6je 

State going and 

difficliltic'; likeiv to liowevel, 
tile Cadre of Post,111,111. 

alloiller State it 	 -eselitc(I lilj(jllt~ss  ()f  soIlle c1llt , Ii(l3l tcs, 8v li o  liave. rept 
collsidvvill ~-, tile wil 	g 	

ions, it was decided to offer olle 
for Owil,  absurptioll ill other divis 

­ I, 	 am division to tile surplus qualified 
ST 

i c alwv of Nlizo, 	 falling withill tile 
of Mallipill, Wid Navy,31alid 

tile  i.lasis or comillon regional . merit list, stlNec t  to 
' (d' PNIG oil 

oil lilts "llre ady been takell to 
101111olicss of such Candidates. Acti 	

I 

	

I 	 and selliollilost Nvilling ST: 
ascertain tile Nvillillgiless of' such Candidates 

allotled to Nlizoraill Division., 
c alldidatcS Nvill be 

DirecAm. 1)(14al Services, Niatliptir Division has re-califirilled ill is 
I t1lere  , lat 	are  oIl ly four ated 1.9 * 99 Ill 

division for the year 1998 for Whidl 
the exalililil,  -i" 

his 	 N'l allcies e ,~ i)~rcak-llp of , C 

for the pryllotion was held oil 
17.1-99. lit tit 7 1 

ortiolillic"t of all A le foul.  vacallcies to,  

	

and Oced oyl,  subsequent app 	 above. 
ve all- cady I)CCII Stated ill subr

, pal I 
outsidul .  (14151ta It,% 

-is 
ties raised by Alle represelit.atiotlists 11111in iss,  

3. 	lit additioll 	 stated about declaratioll of 'result by 
Circle 

above smile (11 ,  thellf have 	 ult iN all Odminktrofivo mentioned 	
ark, 	

repr.c..'entotions. Declaring res 	Avenlelic so as 
Publication of 1)), 	s. (A c. i 	

decided I ll  accordance With 

	

I.Itler  liqlit-1 1 	I)een 	 aliv. beal'in 011 
jo not have 

	

I* C.qlj lt. These ( 	 re 110 I 	(l iffel- ell ( CMidid"IteS a 

	

-e v-%pedi 	
111ariks 	

little(
, 	

ark' s vDslIl 	 of 4'6:101011. Tile 	 )tit his o)Vll ill 
o know, ab( 

Vacallcv or PrOCCSN 	 Ildidate Nyllo wants t 1% "lliv Ca l ectively. I lm~lu\v 	 fnq: t 7 11mi ticr q , f 
published ,  co ,  111 01-k-s 

	

I)c ('01111, 	
and SUPI 

)lit , ( , Nl . ij ~ j j  tile  Iliarks. 

Pleas lilld re
quest of ille reP reselltatiollis 

	

of OW'.,O)oVe ill , 	 OILO, 
cqr(~ o f. As 

e  beell 	 cIller 
has beell 11PI)FONTO I)y 

	

examilled IA 	
St"llid k1i"llostl(A 

Of. This 	
S 

	

atio 	 rNT AN.1 AN D A ,  repl-esvill 4 	 (NIR 
Nsstij)irector (Staff) 

chic 



I e is req tiested to 
I)i l . ccto ,, 1) ( .)s t l l Services, Nfialliptil' DiVisioll ,  1101 )11i'll- 

(Jecisioll Of (711 -Cle offtce Au the Tepre5entati6nists with reference , 
fis 	 99. 

2. 	The 	jj;lliollists concerned tftro ~)Ilgl! 	.1111phil. 

,hi e l* j? ()stmaster General. 
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GOVERMENT OF INDIA 
M1111`3`14 OF COMMUNWIT ION *  

DEPAIT.11113NIT Oljl' pOST'S 
DA 4 BJJhWAN SANSAD MJ~RG 
'NEW D)ZHI_­ l 10061 

No. 	 December 1989- 
Subject: - ,-powe tN& functt OrSof Chief Postmster'o, Gen6 Postmraote ~r Goneral (Region ) ­~-]~Ovib6d ~lilltistrqo 

The ullde.raigned is directed -Lo i~v iU 	J~e f6 ~e ri ce a tment O.M. No. I ~ to this Del 	 3 ~-1 /8 8-tPE - I I date ~. - 2~ .8IiI' conveying he sano -t-,ion o-f the Prdsident - to . 	I I P, 	.., is i 6h* ,',l ,  of the'.­, trell8th of. the Indian Pbs t7 al' 56:~vioe 6s -a 
ufAhe Tlj.i;,-d Cadre 1?e v i (~ W?  

2 -DlQll0Ni .4URIS 

C6U ,sequent upon the o!re.atio' n f the 	s. it" '  a e ny is r1ge d therei. ous egi n, the jurisuictio ' T11, Of. vari "tqe 'd, 16 ~71 has bOen fixed 	sho n 	 As as 	W deo'eh -bralisatio - O:r C gn t. 	6 	'I- J~ dffi 	K"I 
 

X`4 fu otiolls It  10 ihg olrbiq Offj.ce s  o %he'R6gl na 0 -0.t i  0 ia6 well r-18 tho new Ones) i 
prtiragraplis ~Qr Ttl 	e t1d 	-b 	 41, tict bb' _ry y 	oe~ 

POWMiS AU FUNCTJ.(JNS.- OPJil~ :JitU6k 
r!  llMG-DETEGAT ION: 

7 ., 	"; 	'- - 	J'. 
El [I d 	DR I PW ~nbllidirlg 	OIAP:6-::~MG 'i"I'] T~ 

AW, the.j.)e -!V)lr' tin e q t ox 4  t 	iiii :  i rl the, De 	 iill t!" spel. 'o a 	W 	Rule 	 ~ 8 -in' ricilal' j? o ra 
~? _0M 	 't, -I the. Box a na 1 pm 1 ~udr~i j̀z̀  .8 .. 	r.".11' ' .. 	:. 4  1 4 ~ 

d 6 	 '.. - 	0; - )h o re bV 	legr'.lteq :  all. Ian of, 
-reS 

e 
0 t of $he uni ~-s pl;gpe ~ -, qficler. t 110 'IZ6 ,  
f, 'p (j t. els  PMG or the Chle 	no -to r Gp np Val aq tl~.O 

a 	 h fo 1 low i 	fil 1.10 ~0 ns lid - powd 	 Q tin s te' d 	lho Ohiq* 'f F* MG aa',qhplqq -  bplow ,  

11 to r-cj:volo an L  I ~nter­rpgiop Maj-1 

Ito Phip 
It .  

on t~a f  

Aa, 



. . . . . . . . . . . . . . 

& 

co -ordination meotins s ,". 

tog: AM A AiRld  SB ........... 

	

..... 	..... QWWA11oPBj Matteis!,. 

8UPS 

a 

bps U .11 KJ JUDIMM ri 
kJAX 

TOP P i TO 	e 
P Wax.0f 01 -to the 

"n ,  Ono ,  ~ "K . . . . . Q xedepipt JAG -Of. e r a.,  2 1  " 08 off 	 Wd"Tim/S7 -97 are hereby mW  thus ONSW 
.'t 

Bb'ftD 

Q;  the qQ .  

	

. 	. 	i 1, 
Gh WTV 

	

9 	)1646h. Mqetlrlglm.,. ~', .;~ ­ ~41`.0. .41th the Cilin wi, (A i : 	 ... I Pala, Ybelpaj- 

AN 019OLY URION MBSTI-11GS 
The "MmU 	 mqetin 0 aj~ hku 
bythe Wicral -  niriptor 

in re8pa c t o f it, 

	

MS 	 O- R the 	 MAN 
OEM— 	

Q%T" 

	

or 	 -­. z 0"ehloWl Q.1q 	0 	 Am 

SAMOA SO 	 A: thy. 
ED! bore pappopavy, pr loWreobtQ -f"41 o P. y.,Q 

'm G w4 a ~ -601- 
t~-I: ouch Wes A - till a if f eve 1;:1 	V 411 24 1 tie r"e''A''Wo- - - - - to itha rekilembut of 60A.''" . 008 son , MKS U Will h9woNdr!"T 

M H 1).  to MOW M4_..~6nmgazex GU 
I 	 It 	aq AM" 	 ioq.16,16' qf.., qoVin 	1 	 - 4 11" 

P 91" '"PI; W sib  Tio n WAY - I'M 
NOUN, 
t77 

a" 	
And io ~l  

V  WA",  -a 



G. Q.n e ra I 

't V 
Co-ordination with-'State Gort. aUthori't 	e  t c . 
pob t, 	 itt 91 Advisory C eei 
B1 hnija  ime t in g  with M. P. 

..... 	...... ..... 	..... 
Pre s 1 0, n .9 Ove r, the Cirgi- e  Spp'j~ t'd ~ , .t 6 ;~ :r  d. 
0-~e-,a n Z i n~ Cir  c e leveV and 	 eve 'g, "" ,  U. 	ra 1, me ets etc - 
A o i tinemt in relaxation, o f ecruitmeht :~Ulle 

'ers I P this r e gr ~'Lr d ha v e ql-roqd Under this o- 	 I;LQ ffice No. 24- ~269/87-~.S' da ti e'd iv 	Ap",.)O ,  n t rh e n 1- 0  L 	f outstanding 	 1 8LX a t i Q 	 PPQ ~rtsmen in re U  

V) 	Ch.R j,.r 	the C j r,  Ple Welj-~re OrganlSgtion.atid OP0 	the Citcldllweifare  fuila , ' ~Nl 

vi) 	All, P-rs connected with We d 1. a ~j 	C i 	 elfare. being ti t p 

to P, L 

MA 11 ~~lfg  6 

Tndentj gr , i. ~rocurcment of Stores of-C 	?A t d 	 4t. t(l Mem 	 dated, 
LoCal p.r 	 e 'mF Of forms b yond th.e 116lia-1 powers  Of Regjorlal 	I G', 

QllCt j*." t e r I y meo - 
-- h t he' I FA (All ing W:~ L 

PMI-)G shou'10 E~ ttefid : 	C 1. 041 

M) 	if UA 

(110 T)"Ll'!  .01- ove r. 	r Hind I o cer 4nd ~mp ~ embrlliqg -td.le GOV t. 0 U 	IT I n  (~j , 	 . 	, 	. 	. I ! as' 	f C uage.. 

e 	 ~e 

The I w i 0111al-p the Cl.r m en 
moo t 4 t e Rp t, - 6 A 1 ~ 	ggional, pm L3 (.T,  - f~ nd. the . 0j -p 	 J-, b ;W Q Iflon 

.

.wij-1 be. rfleip .61 	JPjA 	 s 'of -n u t6p : o f - t  be 

A. 



C) 

C) 
o'.0 

C& 

~and wili .  be  P  lid ors e'd to-Sri DDG(A&-U'48 ) 
ire otothte 7,G e tie rgLL. D (3r*. A G ( MEB) wil f 

qqd subm it. xeports 	to the 1j. 3 	ar 	e ~'fo I 	t 13ij 	Th' w 11,1 .4  b e 	o o n's iji e re a 	-t he 	a 	 (n 0 	 cQ 	I too 

Priori-tiz ~ _j~ jQn, Rrid/or' a. 	r" pp 9Y,A~ - 	pripcqj6. gf  
in .

bqil.d 

F~.rjan@iai l ROView lof Alie Cir~le , 'treri'dq 	J.n reV p nqe  
eax,riing j , expend-it' 	P, 	ii 	MA ~ 6r: bUd'&'t'h' 	a 	ff I 	ur 	 e tj s t 	~.00jj Q ly  
propo!3t I's . e tc' 

n et ~-Rbg, ~pnal/ 	.c 	 And 1,  v 'e' 

IV e r f o 1:1il 1,1 n o e 	n 	sni"111 	$,'IV j n~ q:-. 	 th 	I- c) : 
0 DM.) .1 laint. Ftno 	f raiA. and. publio gr' ~pvsi. ncos 

ioM a'd i 	'me Ir I"Ov 	n 	.0 	-dial,A)l"ov6titi ~ Q 
F1;L)1 c'tj."onTr1 (,' 	9f 	 th i-Y -is 1 0 n o 

vl~ P~)  r to rn] ,Rn 	Work 	In popgypmerit Te fjaisl(~-Zq ~q ire nbe 	th ~iq 

I 

I 

d.Q, No' ~ZJ~Z 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH 

O.A No. 87/2000 

Shri T.J. Singh & Ors. 

— versus- 

Union of India & Ors. 

!N,IdE.MATTER  OF 

Rejoinder to the written statement 

filed by the Respondents No. 1 $  2 

and 3. 

The 	Applicants in the above mentioned O.A. beg to 

state zs follows g 

That the Applicants have gone through the copy of 

the W.S. filed by the Respondents No.1 	and 3 	and 

have understood the contents thereof. 'Save and except 

the 	statements 	which are 	specifically 	admitted 

hereinbylow, other statements made ib the W.S. are 

denied. Further the statements which are not borne on 

records are also denied and the Respondents are put to 

the strictest proof'  thereof. 

That with regard to' the statements made 	in 

paragraphs 	and 2, the Applicants do not admit 

anything contrary to relevant records. 

That with regard to the statements made 	in 

paragraph 3, the Applicants while admitting the results 
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of the Postmen Examination for N.E. Circle held on 

17.01.99 was declared by him on 28.5.99 was complete 

violation of Rule published in D.G. Posts letter No. 

44-44/82-SPB-1 dated 07.04.1989. This rule is neither 

relaxed nor has been amended to empower any other 

officer like Respondent No.2 to announce the result 

except the Head of Division like the Director, Postal 

SerVices or the Supdt. of Post Offices as the case may 

be. 

The Photostat copy of the relevant ruling is 

enclosed as ANNEXURE- 7 1 - 

Again in sub-para-IV of the para ibid, 	the 

Respondent No.2 has in one side admitted that one 

unfilled vacancy of Mizoram Division was filled up by a 

surplus candidate of Kohima Division as per 	the 

provision of Rule. But in the other side, he admitted 

that the prayer of the applicants were turned down 

b t..t t a n self made ground, 'when the Rule of 	t 4 e. 

Government is equal to each and every citizen/official 

of the country. On the date when the Respondent 

exceeded the case of Kohima Division and rejected the 

prayer of Applicants there were 26 vacancies 	in 

Meghalaya Division and 9 in Arunachal Division and the 

remaining were kept unfilled. 

Th e cof.:)y of vacancy position had already been 

enclosed along with the O.A. marked as Annexure-I(a) 

and Annexure-6. 
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That with regard to the statements made - in 

paragraphs 4 and 5 of the W.S., the Applicants do not 

admit anything contrary to relevant records. However, 

it is submitted that the statements of Respondent No. 2 

that mere furnishing the name.of divisions of choice 

for absorption in the application form does not confer 

any right to the candidate for absorption of surplus 

qualified ED candidate in otber neighbouring division,, 

is his ;wn arbitrary decision and violative of rules Of 

the department. 	The Rule in the matter is quite clear 

which says that when a candidate furnishes his' option 

in.the application form for absorption in othe r Postal 

division in case of becomb. surplus, this becomes 

obligatory in the part of the department to absorb him 

agaipst the unfilled vacancies left out due to non- 

qualifying. 	of the candidates of . 	t - he 	respective 

neighbouring divisions. This rule does not provide any 

discretionary administrative.,ower to any authority 

either to absorb or reject as per administrative sweet 

will. Hence the Respondent No. 2 has intentionally 

misled the Hon'ble Tribunal on this point to conceal 

his arbitrary action. The ruling in D.G. Posts letter 

No. 44 L44/S2-SPB.I dated 07.04.89 has already been 

enclosed as Annexure-I to the O.A. 

That with regard to the statements Wade in 

paragraphs 6 and 7 of the W.S., the Applicants do not 

admit anything contrary to relevant records. 	The 

Applicants however submit that in accordance with D.G. 

Posts Lttir No. 44-44/82-SPP.1 dated 07.04.89, it is 
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mandatory to absorb the surplus qualified candidates in 

the unfil.led vacancies of neighbouring divisions. 

Nowhere in the aid botification nor in any other order 

issued by the Department q  Govt. of India, any authority 

was empowered to exercise discretion over absorption of 

surplus qualified candidates in the unfilled vacancies 

of neighbouring divisions. This rule is very much clear 

itself and there is no exception to this at all. 

Therefore it was cent percent must for the Respondents 

to absorb the Applicants in the upfilled vacancies of 

Meghalaya nd Arunachal Pradesh divisions for which the 

Applicants have already given their option while 

submitting their application for the promotion 

examination and after announcement of the result of 26 

vacancies in Meghalaya division and ? in Arunachal 

Pradesh division were left unfilled. 

6. 	That with regard to the statements made 	in 

paragraph 8, it is submitted that in accordance with 

D.G. Posts letter No. 44-44/82-SPD-1 dated 07.04.89, 

only the DivisionAl authorities are empowered to 

PUblish/declare the result of Postmen Examination. 

Therefore, the Respondent cannot take law in their own 

hands to create any new set of rules for which they are 

not empowered, Repeated unchallenged faults does not 

confer upon anybody to legalise their own faults. The 

repeated publication of the results of ~ .Postmen 

Examination by Respondent No. 2 by-passing the duty Of 

competent authority i.e. the Head of the Division like 
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Director 01 Postal Services or Supdt. of Post Offices 

in past years is no t only.vialation of rule's, but also 

reflecting towards the vested interest of the 

Respondent No.2. 

As regards non-challenging in earlier examination, 

it is submitted that the Respondents cannot expect that 

the Applicants would keep q6ite for whole of their 

service career against all intentional faults and 

whimsical attitudes of the Respondents as a silent 

spectators. The Respondents, as stated by themselves 

have been behaving indifferent towards the legitimate 

rights of the Applicants for the past many years 

without any competency and authority in a most 

arbitrary manner and the Applicants when dared to claim 

their legitimate rights have been victimized by on' Oe or 

other self made reason. 

Further, D.G. Posts letter No. 25-9/78-DE dated 

28.04.79 enclosed as Annexure-20 to the written 

statement of Respondent No. 2 has no relevance to this 

instant case as because the same does not deal with 

Postmen Examination at all. 

7. 	That with regard to the statements made - in 

paragraphs 9, 10 and 11 of the W.S., the,Applicants do 

not admit anythkng contrary-to relevant records and 

submit that the Respondent No. 2 as admittedly has 

received the copy of the order of the Hon'ble Tribunal 

in O.A. No. 243/99 dated 17.8.99 on 23.8.99. As per the 

said order, the Respondent No. 2 had to dispose of the 

V 
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representations of the Applicants within a'period of 2 

(two) months from the date of receipt of the order. 

Since. the Respondent No. 2 received the copy of the 

order on 23.8,99, the representations of the Applicants 

OUght to have been disposed of before 23.10.99. But, 

the Respondent No. 2 did not at all dispose of the 

representations before the Stipulated date fixed by the. 

Hon'ble Tribunal and as such the Respondents have once 

again misled the Hon'ble Tribunal intentionally. 

That wi . th regard to the statements made in 

paragraph 12, it is submitted that in para 4.14 of O.A. 

No. 87 of 2000, the Applicants have stated about the 

iligibility for absorption in the unfilled vacancies of 

neighbouring divisions in acicordanc6 with D.G. post s  

letter No, 44-44/82-SVB.1 dated 7.4.89. The Applicants 

did, not apply for - absorption in their home divisions 

beyond the innounced vacancies. Therefore, the 

contention of the Respondents regarding selection on 

merit to the extent of vacancies available in home 

division is not at all relevant. As the Respondents 

have already defied the instructions contained in the 

rules, they have simply resorted to hub-nab the facts 

with a clear cut intention tp mislead the Hon'ble 

Tribunal. 

9. 	That with regard to the statements made 	in 

paragraph 13, it is submitted that 
in para 4.15 to 4.11, 

of the O.A., it has been contended that the action of 

the Respondent No. 2 with regard to declaration f 
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vacancies' as well as results and also rejection of 

representation 	of the Applicants 	are 	arbitrary l  

untenable and liable to be set aside and quashed. As 

because the Respondent No. 2 has completely falked to 

establish his justification of rejection of 

applications of the Applicants either.by  any documents 

or0y any yird-sticks of merits. 

10. 	That with regard to the statements made in 

paragraph - 14, it , is submitted that the Respondent No. 2 

while dommunicating the'vacancies to Respondent No. 3 

did not at all made any earmarking in accordance with 

D.G. Posts letter No. 44-44/82-SPB.I dated 7.4.89 and 

as such his contention that the said aspect was 'taken 

into account while the result was declared, has no 

locus standi as because the Respondent No. 2 is neither 

competent to declare thVresult nor competint 'to 

revise the vacancies. The Applicants are fully eligible 

for consideration towards absorption against the 

unfilled vacancies in any other division in N.E. Circle 

and as such, the Applicants were deprived of their 

legitimate- rights. Hence, the contention of the 

Respondents in-para-14 are totally misleading. 

Ii 	That witfl ,  regard to the.  statements made 	in 

paragraph, the Applicants beg to state that it is not' 

at all the fact that the office of the Chief Postmaster 

Genenal, N.E. Circle was ever bifurcated as contended 

by the R espondent No. 2 .. The Annexure-R/5 submitted by 

the Respondent No. 2 in support is in fact not the 

final order regarding the bifurcation. This was merely 
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a guideline issued by the Post al Di rec '- t orate after th e 

third cadre review of Indian Postal Service. In the 

said order,t he then Chief PMG was asked to submit 

concrete proposal about the bifurcation  for final 

approval and implementation, but thereafter no  proposal 

Was at all Submitted and as such the entire N.E. Circle 

is administered by the Chief.Postmaster General and the 

post of Postmaster General is not given with any 

separate power as regards conducting of departmental 

examination due to non-bifurcation of Circle into 

different regions., 

Further, the contenfion of the Respondents that 

unlike other cjrcles q  N.E. Circle is comprised of 6 

(six) diff®rent States and the Directorate has. Made 

special provisions for N.E. Circle to rep.trict, the 

transfer of even HSG-II officials as State cadre, is 

nut at all statutory ru'le covered under ,  any 

constitutional provisions. When the rule regarding 

posting of surplus qualified ED staff to other 

r-jeighb(:m,.,tririg divisions is already existing and th-  ere is 

no amendment to this rule, the contention of the 

Respondents made in this regard shall not be applicable ,  

when the Applicants are themselves willing to be 

accommodated anywhere within the C i rc I e under t h P. 

provisions of the rule. 

12. 	Tl­iat with regard to the statements made in 

paragraph 16, it is submitted that in accordance with 

departmental rules, the Respondent No. 3 ought to 

maintain separate recruitment rosters -for direct 
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recruitment on outsider quota and for promotion under 

depaAmental quota. In this instant case, when there 

was qualified candidate in the departmental quota the 

vacancies meant for departmental quota ought to have 

gone to outsicler c:juota and consequently the roster 

points in the direct recruitment roster had to be taken-

into account instead of simply converting the vacancies 

as per the sweet will of the Respondent No. 2. As there 

was no recasting of vacancies as per direct recruitment 

roster, there was a serious irregularity in the part of 

Respondent No.2. Similarly, recruitment of Postmen in 

Nagaland in t he years 1991 way not at all made under 

any , peculiar circumstances as stated by the *  

Respondents. Because if the outsider candidates who 

were normally the residents of Nagaland could work well 

as Postmen in Arunachal" Pradesh State on fresh 

appointment, the impediments as stated by the, 

Respondents for accommodating the Applicants who hav, 

been - working in the department as SDAs for more than 5 

(five) years to work as Postmen in Arunachal Pradesh 

State where 9 (nine) unfilled vacancies still exist are 

extremely unreasonable. 

Further, D.G. Posts letter No. 47/5/80-SPB.1 dated 

26.1.81 clearly refers to D.G. Posts letter No. 47- 

5/80-SPB.1 dated 7.V80 which has no connection with 

the instant case. Hence the Respondents cannot mislead 

the Hon'ble Tribunal by quoting an irrelevant letter. 

The pre.sent case is totally confined to D.G. Posts 

letter No. 44-44/82nSPB.1 dated 7.4.B9 and as such, it 

0 
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is very much clear that the N.E. Circle, not having 

been bifurcated into two or more regions, has to be 

treated as a single unit for the purpose of absorption 

of surplus qualified candidates in accordance with the 

instructions contained therein. Hence, the present 

application is fully legitimate. 

That with regard to the statements made , 	in 

paragraphs 17 and IS of the W.S., the Applicants do not 

admit anything contrary to relevant records. However, 

the Applicants beg to state that on the basis of facts 

narrated in paras I to para 17 above, the Applicants 

are entitled to all the reliefs prayed for in the O.A. 

No. 87/2000. 

That the Applicants submit that having regard to 

the facts and circumstances of the case, the 0.0 

deserves to be allowed with cost. 

Verification ......... 
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Shri T.J. . Singh 5  the Applicant No.1 in O.A. 

No. 87/2000 9  do hereby solemnly affirm and verify 
that 

the statement made in paragraphs 

are true to my knowledge and those 

made in paragraphs 
	 being matters 

of records are true to my informations 	derived 

therefrom and the rests are my humble submissions. 	1 .  

am authorised and competent to sign this verification 

on behalf of all the Applicants. 

And I sign this verification on this ": 6"th day of 

2001 . 

f 
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bf PostmenfVillage'Postmen/Mail Guards.— (1) Filling up vaczancies 
With a view to rationalizing the existing system of recruitment to the cadre of 
PostmenAlillage Posmien, the matter has been'discusse&Aith,the Staff Side in 

f-  ing the JCNI (DC) and it has been decided that the existing method of ill -1  up 

vac 
. 
ancies of Postmen/Village.Postmen should be modified to the extent indi-

cated below- 
(i) The - existing method of recruitment to 50% of vacancies 'in the 

cadre of PostmenAlillage Postmen by.promotion of Group 'D' 
officials, who qualify in the test will continue. 

(it) Ile remaining 50% ' of the vacan--ies, which are for outs4c-rs' quota 
and are filled in from amongst the ED Agents, should be further 
divided into two halves. One half of the 501/'o 

' 
of the vacancies will 

be filled in from amongst ED Agents who have put in three years 
(nowfive years) regular service and are within the aee-limit on the 
basis of merit in the ~xamination. The remairtirigbalf of the 50% of 
the vacancies-will 'be - .filled ,  in, on- the-basis- of length lof -senicei-
from EDAs who have put in three '~ears.Of regular service and are 
within 'the ate-limit and who qua .lify in the, examination. The 

ion number of ED Agents to-b6-perrnitted-to- take- -the-- examinati 
under this quota will .be five times of the vacancies announced 
under this quota. 

It is hereby clarified that there is no restric'fion on number of ED Agents 
to be permitted to take the examinationuhi~d`er 25% merit quota fO 

i 
T outsider 

vacancies. In other words, all eligiblejED -Agents Tnay be allowed under this 
quota for appearing'in.the examination, As far as seniority quota, on the basis 
of length of service, is conc 

I 
 emed, the position will remain unchaneecl. 

D.G., Posts, Letter No. 44-2/2! -SPB- 1, dated the 3rd April, 199 L I 

if sufficient number of EDAs are'not recruited from a Division, the 
v . acancies shall be thrown open to all the EDAs of the Postal 
Divisions falling -in the Zone of Regional Director instead of 
neighbouring divisions as provided in the instructions at present. 

In Group 'A' Post Offices,. if sufficient EDAs cannot be recruited 
from that off-ice; 

' 
the -Vacancies sha!I be thrown open to. all the 

EI)As of the Postal Divisions 1ocated at the same station. If there 
are still some vacancies left, such vacancies will be thrown open to 
the ED Agents in the region. 

The examination for filling up vacancies of PostmenNillage Post-
men/Mail Guards from amongst Group 'D' officials and EDAs will be con 
ducted with the syllabus as communicated in - Directorate Letter No. 10-6/ 
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86/PMSPS-1, dated 28-4-1988 (Annexure) and the examination will be 
cornmon for both Group , D' and EDAs. It will be conducted only once a year. 
'The Regional Director will be responsible for ensuring final action to hold the 
exanimbon. He may set the question pipers either himself or he may ask any 
other Director of Postal Services in. the circle or nominate any other Group 
~A' officer in Senior Tirnc-Scale for setting question papers. The Regional 
Director may nominate officers, who are working in another Region of the 
same Circle, in consultation with the other Regional Directors for valuation of 
answer papers. If there is only one Region in the Circle, the valuation should 
be done bv.officers other than the concerned Divisional Head. 

In 
I 
 the Application Form for appearing in the examination, the following 

column shall be prescribed in ofder to obtain option of the EDAs to work any-
where in the Region. "Whether the EDA is willin to work anywhere in the 
Region, if he qualifies. in the exanlimtion. If so, he should mention three 
places of his choice.".  

. The examination  will be conducted under the supervision of the DiNi-
sional Head, who will also take all necessary action, like calling for applica-
tions, etc., for smooth conduct of the examination. After valuation, the answer 
papers will be.sent to the concerned Divisional Heads or to the Senior Post-
master of Group - 'A' Post Offices fortabulation ofrnarks in respective units. 
Selection of candidates from the successful candidates will be made only for 
the number of vacancies announced, With respective break-down (i) on the 
basis of len--th  of service of EDAs and (ii) merit. in respect of vacancies an-
nounced for these two batches of the outsiders quota. After absorbing the re-
ouired number of candidates as per announced vacancies in respecnve 
(~%risions, the Divisional Superintendent will send the statement of marks of 
the remaining qualified EDAs who could not be accommodated in the Divi-

-sion., to the Re2ional  Director of Postal Services, indicating therein the choice 
of Divisions preferred by the respective EDA in his applicatiom Thereupon, 
the Regional bf1ice will allot the candidates on the basis of merit in the exam-
ination in the whole Region. The allotments vvill be to the Divisions/Group 
'A' Post Offices which will have shortfall. 

Before commencement of the examination, the Divisional Superintend-
eat should announce the vacancies in the. respective quota along with break-
down for the respective communities. 

The -list of EDAs (candidates) to be selected on the basis of length of ser-
vice for one half of the outsiders quota should also be circulated in advance. ,  

The unfilled vacancies of -the quota for selection on the basis of length of 
service will be added to the merit quota. 

As per existing orders, the unfffled vacancies of Departmental quota will 
be added to the quota for EDAs. In future, the unfilled vacancies of Depart-
mental quota will be added to the one half of the quota meant-for ED candi-
dates on merit only. . c - . - - . ,, - .-* . - . . 
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Frorn among the 50% of the vacancies reserved for outsiders, one half 
will be filled in from amongst EDAs on merit and another half will be filled in 
from amongst ED Agents on the basis of length of service. Therefore, one res-
ter of 

. 
100-points will be maintained. The reserved points. should also be 

divided equally between the quota of length of service and that on merit. The 
add figure should be added to the quota for those based on length of service. If 
,that vacancy is not filled in on the basis of length of service, the vacancy v%ill 
go to the quota meant for those selected on merit. 

The candidates wh . o will be selected on the basis of length of service %%ill 
be en bloc senior to the candidates who are selected on meriL 

If in a Circle there is no separate  Region, the Circle should be treated as  a -
Region -or  __e purpose of a ove tristructions—. —  

The above instructions and the revised procedure will not be applicable 
in the case of recruitment to the cadre of Group 'D' but only for recruitment 
to PostrnenNillage Postmen/Mail Guards. The other conditions prescribed ior 
filling up vacancies and condukting of examination not mentioned in the 
amendments as above will remain unaffected. 

There instructions will be applicable to ail the examinations'for filling up z 
vacancies in the cadre of PostmenArillage Postmen/Niail Guards to be an-
nounced afterthe date of issue of this letter. 

I D.G., Posts, Letter No. 44-44.T2-SPB-1, dated the 7th April, 1989. 1 

ANNt.XLW, 
it has now bee 

. 
n decided that the existi:iig syllabus for the Departmental 

candidates/EDAs for induction to the cadre  of Postmen/1-dail Gu`ardsNillaec 
Postmen shall be substituted by the following- 

Paper 
Total 

Marks 
 Qualifying 

Marks 
Duration 

A (i) Making entries either in 	Postmen's 

Book (MS 27) or Village Postrnen's 
Register (MS 59) according to the 
choice of a candidate (for Postmen). so 45% 45 minutes 

(fi) Preparation of mail lists, filling 
up  0"  mail 	abstracts and -ATiting up 	daily 

reports (for Mail Guard). 	e entri 
es 

gl,i 	or  

should be made either in E~l sh 	in 
the recognized language of the State. 

 Arithmetic of 10th Standard of Board 
of Schools Education- 50 45% 90 minutes 

 Writing 	from 	dictation 	m 	English 
language - of Matriculation 	Standard 

50 45% 30 minutes 

0 . 	.. 

A 

and also in the regional language.  

(2) Removal of test for absorption of EDAs in Group IDI cadre la;n__~ 
raising of upper age~-Iirnit to appear in the Postmen examination.—A pro- ' 
posal on the above subject has  been under consideration for quite some firne 


